‘ SCTC No. 325
“COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND

SCHEDULED TRIBES
© (1983-84)
. (SEVENTH LOK SABHA) f"\
FIFTY-SIXTH REPORT '\\’

MINISTRY OF COMMERCE
(DEPARTMENT OF TEXTILES)

Reservations for, and Employment of, Scheduled Castes and
Schedaled Tribes in National Textiles Corporation Ltd.
with Special Reference to National Textile Corporation
(West Bengal Assam, Bihar and Orissa) Ltd.

Presented t0 Lok Sabha on 30 April, 1984

Laid in Rajya Sabha on 30 April, 1984

LOK SABHA SECRETARIAT
NEW DELHI

April, 1984/ Vaisakha, 1906 (Saka)

/. ({ 9 /k ) Price : Rs 5.10



CORRIGENDA

TO
56TH REPURT OF THE COMMITTEE ON THE
WELFARE OF SCHEDULED CASTES /TRIBES
(1983-84) (VII L.S.)

Page Para Line For Read
No._ No.
3 1.9 2 Corpora- Corporation
tion on
4 1.9 5 Tsibes Tribes

7 1.22 12 Trlbes Tribes

7 1.22 27 undertakrigs undertakings
16 2.25 6 incating indicating
28 3.32 13 shortbhalls shortfalls
35 3.49 7 invariable invariably
47 3.84 16-17 revuisite requisite
49 3.91 3 Class I Class I,

one one

-d0= -do-  -do- Class,III Class III

-do~ ~do=- 7 Committee,Committee.
Lapsing Lapsing

-~Jd0~ =d0= 8 aftar after

-d0= =do=- 13 Triber Tribes

63 4,31 2 we.a.f. w.e.f.

-d0~ =do=- 3 student students

63 4.32 1 anotner another
-do- -do- 3 scholorship scholarship

-do- =do -do- employee employees
64 4,32 3 whila while
=0= =do- 6 concernad concerned
105 1.9 3 fnnctional functional
106 - 17 particulary narticularly
109 - 4 constranedi constrained
110 - 8 aay any
111 3.6 9 thaee three
111 3.10 last cach each
114 3.33 12 on an
118 3.86 1 communittee committee
119 3.86 7 MaharashtraMaharashtra
So Yo
120 3.98 8 introduc= instruc-
tions tions

120 3.98 26 trainiag training
-do =do- 30 end anc

Q9 o 00 e



CONTENTS

PAGE NoO.
LC(}MPOSIT!ON OF THE COMMITTEE eee  (iil)
; INTRODUCTION PO (7]
‘CHAPTER I. INTRODUCTORY
| A. Organisational set up 1
B. Board of Directors 2
C. Role of Department of Textiles 4
CHAPTER II. NATIONAL TEXTILE CORPORATION
(HOLDING COMPANY) LTD.
A’ Implementation of Reservation Orders 8
B. Liaison Officer/Cell 9
C. Staff Strength and Shortfalls 13
CHAPTER 1II. NATIONAL TEXTILE CORPORATION
’ .(WEST BENGAL, ASSAM, BIHAR AND
ORISSA LTD ) AND OTHER SUBSIDIARIES
A. Implementation of Reservation Orders e 19
B. Liaison Officer/Cell e 21
C. Recruitment and Promotion e 22
D. Staff Strength and Shortfalls . 28
E. Badli Workers . 41
F. Dereservations .o 48
G. Rosters e 49
CHAPTER 1V. MISCELLANEOUS
A. In-Service Training e 53
B. Apprenticeship Training .. 54
C. Housing Fagilities .. $7
D. Redressal of Grievances eoe 59
E. Welfare Schemes we 60

(i) .



APPENDICES

PAGE No.

1. Inspection Reporta e 65

II Group-wise statement showing the promotions made by NTC

(WBABO) Ltd. during the last threc years (1980, 1981 &
1982) e 177

1I1. Statement showing unit-wise staff strength of NTC (WBABO)
Ltd. as on 1.1.1983 ' e 19

1V. Statement showing unit-wise stafl strength of NTC (WBABO)
Ltd. on 1.1.1977 . 858

V. Statement sl;owing staff strength of all the Swbsidiary Corpora-
tions of NTC as on 1.1.1983 e 93

V]. Statement showing the number of reserved vacancies filled wp in
NTC (WBABO) Ltd. during the year 1982, ... 94

VIL. Scheme for sward of NTC (WBABO) Ltd. scholarships for
Scheduled Caste/Scheduled Tribe Textile Technology Students. ... 96

VIII. Summary of Conclusiont/rccommendations Containd in the
Report. e 108

(%)



COMMITTEE ON THE WELFARE OF SCHEDULED CASTES AND
\ SCHEDULED TRIBES

(1983-84)
Shri A.C. Das—Chairman

MEMBERS
Lok Sabha
2. Shri K. Arjunan
3. Shri Dileep Singh Bhuria
4. Shrimati Vidya Chennupati
5. Shri N. Dennis
6. Shri Chhittubhai Gamit
7. Shri Jagpal Singh
8. Shri R.P. Mahala
9. Shrimati Geeta Mukherjee
10 Shri Bhola Raut
11- Shri Baju Ban Riyan
12- Shri Ashkaran Sankhwar
13 Prof. Nirmala Kumari Shaktawat
14. Shri Nathu Ram Shakyawar
15. Shri D.B. Shingda
16. Shri Sunder Singh
17. Shri Suraj Bhan
18. Shri Narsingh Suryawanshi
19. Shri Trilok Chand
20- Shri Nandi Yellaiah

Rajya Sabha
21. Shri V.C. Kesava Rao
22. Shri Leonard Soloman Saring
23. Shri H. Hanumanthappa
24. Shri Bijoy Krishna Hondique
25- Shri Piare Lall Kureel wzf Piare Lall Talib Unnavi

(iii)



26-
27.
*28.
**29.
ena g3

—

(iv)
Shri Scato Swu

Shri Gulam Mohi-ud-din Shawl
Shri Dinesh Goswami

Shri Alexander Warjri

Shri V. Gopalsamy

SECRETARIAT

Shri D.C. Pande—Joint Secretary

Shri P.C. Chaudhry—Chief Legislative Committee Officer
Shri Kuldip Sahai—Senior Legislative Committce Officer.

*Ceased to be Member of the Committes on his retirsmeat from Rajya Sabha

with effect from 9th April, 1984.

*¥Ceased 10 be Member of the Committee on his reticement from Rajya Sabha

with effcct from 12th April, 1984.

*#¥Coased t0 be Member of the Committee on his retircment from Rajya Sabha
with effect from 2ad April, 1984,



INTRODUCTION

I, the Chairman, Committece on the Welfarc of Scheduled Castes and
Scheduled Tribes, having been authorised by the Committee to submit the
Report on their behalf, present this Fifty-sixth Report (Seventh Lok Sabha)
on the Ministry of Commerce (Department of Textiles)—Reservations for, and
employment of, Scheduled Castes ard Scheduled Tribes in National Textile
Corporation Ltd. with special reference to National Textile Corporation (West
Bengal, Assam, Bihar and Orissa) Ltd.

2. The Committee took evidence of the represcntatives of the Ministry of
Commerce (Department of Textiles). National Textile Corporation L.,
National Textile Corporation (West Bengal, Assam, Bihar and Orissa) Ltd.
and other Subsidiary Corporations of NTC on 2nd, 3rd, 30th and 31st January,
1984. The Committee wish to express their thanks to the officers of the Ministry
of Commerce (Department of Textiles), National Textile Corporation Ltd. and
its Subsid'ary Corporations, for placing before the Committee material and
information the Committee wanted in connection with the examination of the

subject.

3. The Report was considered and adopted by the Committee on the
18th April, 1984.

4. Summary of conclusions/reccommendations containcd in the Report is
appended (Appendix VIII).

NEW DELHI :
%ﬂl 24: 1984
Ve » S)

A, C. DAS

Chairman,

Committce on the Welfare of
Scheduled Castes and
Scheduled Tribes.

(v)



CHAPTER 1
INTRODUCTORY
A. Organisational set up

The Committee have been informed that the National Textile Corpora-
tion Limited was incorporated in April, 1968. It was set up with the main
objective of managing the affairs of the Sick Textile Undertakings taken over by
the Government. It was also proposed to rehabilitate, modernise these mills
after the takeover and wherever necessary to extend them with a view to making
them economically viable.

1.2 At the time of incorporation of the National Textile Corporation,
there were only 16 mills under Government management. The number increased
to 103 by 1972-73. All these Government managed mills were nationalised by
an Act of Parliament in December, 1974. Management of 22 more mills came to
be vested in NTG subsequently, thus bringing the total number of mills under
its control to 125.

1.3 NTC is structured as a conglomerate of 9 Subsidiary Corporations
and a Holding Company as follows :

1. National Textile Corporation (Holding Company), New Delhi.

2. National Textile Corporation (Andhra Pradesh, Karnataka, Kerala
and Mahe) Ltd., Bangalore.

3. National ,Textile Corporation (Delhi, Punjab and Rajasthan) Ltd.,
“New Delhi.

4. National Textile Corporation (Gujarat) Ltd.,, Ahmedabad.
5. National Textile Corporation (Maharashtra North) Ltd,, Bombay.
6. National Textile Corporation (Madhya Pradesh) Ltd., Indore.

7. National Textile Corporation (South Maharashtra) Ltd., Bombay.

8. National Textile Corporatlon (Tamil Nadu and Pondicherry) Ltd.,
Coimbatore.

9. National Textile Corporation (Uttar Pradesh) Ltd., Kanpur.
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10. National Textile Corporation (West Bengal, Assam, Bihar and Orissa)

Ltd., Calcutta,

B. Board of Directors

1.4 The organisational set up of NTC Ltd., includes a Chairman (Part-
time) and Managing Director who is the Chief Executive of the Corporation.
There are four Functional Directors viz. Director (Finance), Director (Technical),
Director (Personnel) and Director (Marketing) who assist the Managing Director
in his day to day functioning. There are Chief Adviser, Adviser, Managers,
Deputy Managers and Assistant Managers in their respective disciplines who
assist the Functiona) Directors in their day to day working.

1.5 The NTC (Holding Company) and the nine subsidiary Corporations

have their own Board of Directors.

The Board of Directors of the National

Textile Corporation (Holding Company) Ltd. consists of the following :—

1.

2,

Shri A.H. Mchta

Dr. H.P. Bhattacharya
Vacant

Shri B.R. Bhatia

Sri V.P. Jayakumar

Shri R.R. Gupta,
Additional Secretary and Financial
Adviser, Ministry of Commerce.

Shri Prabhat Kumar
(Jt. Secretary, Ministry of Commerce)

Shri K.D. Dudhmal,
Gencral Manager, IDBI, Bombay

Shri N.S. Kulkarni,
CMD, Cotton Corporation of India,
Bombay.

Chairman (Part-time)
Managing Director
Director (Technical)
Director (Finance)
Director (Personnel)

Director

Director

Director

Director

1.6 In reply to question it has also been stated that there is no member
from the Sheduled Castes and Scheduled Tribes on the Board of Directors.
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1.7 The Committec desired to know the criterion for selection of
Members on the Board of Directors. The represcntative of' thc Ministry oft
Commerce has informed the Committec during evidence that some of the
Directors are full time employees of the Corporation and are known as f,pnc-
tional Directors, e.g., Director (Technical), Director (Personnel), Director
(Marketing), Director (Finance) etc. There are 3-4 other Directors who hold
office by virtue of the position they were holding in thc Ministry. They are
Additional Secretary, Financial Adviser, Joint Secretary dealing with National
Textile Corporation, Managing Director of National Textile Corporation and a
nominee of the Financial fnstitution.

The selection of functional Directors is made from a panel of names
suggested by Public Enterprises - Selection Board (PESB) with the approval of
the Appointment Committee of the Cabinet.

1.8 When the Committee pointed out that therc was no member belong-
ing to Scheduled Castes/Scheduled Tribes on the Board of Directors of National
Textile Corporation Ltd., and asked whether there was any proposal to have a
Scheduled Caste/Scheduled Tribe member on the Board, the representative of the
Ministry of Commerce has stated during evidence that earlier Shri J.R. Solanki,
Director (Marketing) belonging to Scheduled Castc was a member of the Board

of Directors for 2§ years prior to May 1983.

In this connection the representative of the Ministry of Commerce further
added as follows :

“The Committee’s recommendation will be vory valuable in this context.
Today we have been working within the paramcter of some policy which
has been laid down. Beyond that the provisions do not apply in full, but
also it is our duty to see that to the maximum extent possible we should
induct a member of Scheduled Caste/Scheduled Tribe. I can give
this assurance that, within the Selection Committee procedurc where we
could, we will try to give preference to Scheduled Caste/Scheduled Tribe.
There is another type of Director for the purpose of oversecing the working
of the Corporation. In this case, we will carry out a minimum review with
an objective of seeing in what manner we could induct any member of the
Scheduled Caste/Scheduled Tribe into the Board of Directors.”

1.9 The Committee note that the Board of Directors of National Textile
Corporation on (Holding Company) Ltd. consists of a Chairman (part-time), four
functional Directors and four non-functional Directors. The functions! Directors
are selected from a panel of names suggested by the Pablic Eaterprises Selection
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Board (PESB) with the approval of the Appointment Committee of the Cabinet,
while the non-functional Directors hold office by virtue of their position in the
Ministry. But none of the members on the present Board of Directors belongs to
Scheduled Caste/Scheduled Tribe. The Committee recommend that atleast one
person belonging to Scheduled Caste/Scheduled Tsibes should be appointed on the
Board of Directors of the Holdin; Company to look after the interests of these
communities.

110 The Committee farther recommeud that at least one SC/ST person
should be nominated on the Board of Direztors of each subsidiary corporation of
National Textile Corporation. )

C. Role of the Departments of Textiles

1.11 The Committeec have been informed that all the orders/returns con-
cerning Public Sector Undertakings are dealt with cither in Forcign Trade (State
Trading) Section in respect of Public Sector Undertakings under the Department
of Commerce or in the respective administrative section of the Department of
Textiles. It is the primary responsibility of administrative section concerned to
ensure strict observance of the instructions of the Department of Personnel and
Administrative Reforms/Bureau of Public Eaterprises pertatning to Scheduled
Caste/Scheduled Tribe matters.

1.12 As per the instructions issued by the Government from time to"time,
a Liaison Officer has been nominated for the work relating to Scheduled Castes/
Scheduled Tribes in the National Textile Corporation Ltd.,, New Delhi. The
Liaison Officer nominated in the Holding Company looks after the work relating
to the representation of Scheduled Castes/Scheduled Tribes in service. Rosters
arec being maintained as per the instructions contained in the “Brochure on
reservation of Scheduled Caste/Scheduled Tribe candidates in services.”” These
rosters are inspected by the Liaison Officer of the National Textile Corporation
(Holding Company) from time to time.

1.13 Directives are issued by the Bureau of Public Enterprises/Department
of Personnel and Administrative Reforms pertaining to Scheduled Caste/
Scheduled Tribe matters. These are communicated to the Corporation by the

concerned administrative Section in the Department of Textiles, for strict
compliance.

1.14 Tt has been stated by the representative of the Ministry of Commerce,
Department of Textiles during evidence that in the Ministry there are two
Departments —Department of Commerce and Department of Textiles. In each of-
the se two Departments there is an administrative wing dealing with public
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sector undertakings under its control. These two sections are basically responsible
-for whatever work has to be done in regard to the public sector undertakings
including the question of reservations, etc.

He has further stated that the E-IIl Section in the Ministry of Commerce
generally coordinatc with the concerned administrative divisions on all matters
relating to the instructions regarding Scheduled Castes and Scheduled Tribes. In
addition, an officer of the Ministry of Commerce has been nominated as Liaison
officer in respect of Scheduled Castes and Scheduled Tribes.

1.15 1n reply to a specific question, the representative of the Ministry of
Commerce has stated during evidence that there is no separate cell nor any
proposal has been made for creating a special cell.

He has further added :

"“Frankly we would be greatly assisted by you and, if as a result of the
Committee’s deliberations if the decision of the Committee is for setting up
a separate cell, we shall have to do so. Although we are making all efforts,
perhaps, thesce fall short of the mark.”

1.16 Asked how many persons were dealing with the matters connected
with Scheduled Castes/Scheduled Tribes and what were their designations and
rank, the representative of the Ministry of Commercc has stated during evidence
that the Liaison Officer for the Ministry is a Director level officer to"the Govern-
ment of India. The work in respect of Scheduled Castes and Scheduled Tribes
is looked after by a section called E-11I Section which is a full fledged section
with one section officer and 3-4 Assistants to look after this work in addition to
the general personnel matters dealt with in the Ministry.

1.17 When the Committee enquired about the other duties performed by
the Liaison Officer, the Committee has been informed that the Liaison Officer
is the incharge of E. 1II Section and is dealing with general personnel matters.
One person has been specifically carmarked to look after the problems of
Scheduled Castes and Scheduled "Tribes and to assist thc Liaison Officer in this

regard.

1.18 When asked about the machinery in the Ministry of Commerce
(Department of Textiles) to ensurc implementation of reservation orders in the
National Textile Corporation Ltd., it has been statcd that there is a section in
the National Textile Corporation whose responsibility includes to see
implementation of Scheduled Castes/Scheduled Tribes reservation orders. The
main accent has been on making public sector itsclf rcsponsible. They are as
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much responsible as any body else to see that the orders are implemented. Of
course, there have been some difficulties because National Textile Corporation
took over the concerns which were alrecady run under private management. But,
we are not on that point just now. ‘

The National Textile Corporation itself has got an cxclusive arrangement
and set up with the Liaison Officer and with a certain number of Staff.

1.19 When the Committee pointed out that there is no machinery in the
Ministry of Commerce to look after ‘the welfare and interests of the Scheduled
Castes and Scheduled Tribes in National Textile Corporation Ltd. having nine
Subsidiaries, the witness admitted that : '

*‘No single Cell or officer is incharge.”
He however, added :

“There is nobody specifically entrusted with only this work. That I must
admit. But, that does not dilute NTC’s responsibility to see that the orders
are implemented.”

1.20 When the Committee desired to know whether the Ministry of
Commerce (Department of Textiles) had adequate powers to issue directives for
enforcement of reservation Orders for Scheduled Castes and Scheduled Tribes in
NTC Ltd., the representative of the Ministry of Commerce stated as follows :—

“The Bureau of Public Enterprises lays down the regulations in respect of
all public enterprises including ours. If the question is wnether any separate
orders for enforcement are issued by us, the ‘answer is ‘No.” But we arc as
much bound by the general directives of reservation. We do not issue
certain directives. It is a question whether we are monitoring or not. The
Committce may take the view that if the arrangements are not sufficient,
they are to be strengthened. The question of issuing any separate directive
from our side would not arisc because it is all contained in general terms.”

1.21 When the Committee enquired about the action taken if the orders
are not implemented, the representative of the Ministry of Commeroe has
informed the Committee during evidence as follows :—

“In 1982, we had, every three months, done an analysis of the vacancies of
Scheduled Castes and Tribes which were not properly utilised, particularly
in NTC. We have done this exercise on behalf of them. We have taken
such reports to the Minister. We informed that the exjsting agencies are
not implamenting the orders in letter and spirit. I had called 8 meeting of



7

the representatives of the agencies in the Ministry of Commerce including
the NTC. This was done some time in 1983."”

1.22 The Committee note that a Director in the Ministry of Commerce
(Department of Textiles) has been nominated as Liaison Officer to look after the
implementation of reservation orders in favour of Scheduled Castes and Scheduled
Tribes and other facilities/concessions available to them. The Committec were
informed during evidence that E-III Section in the Ministry consisting of a Scction
Officer and a few assistants look after the personnel matters in general. One
person in that Section has been entrusted with the work relating to Scheduled
Castes and Schednled Tribes. There is no separate cell in the Ministry to assist
the Liaison Officer to discharge his duties cffectively in so far as implementation
of reservation policy is concerned.

The Committee fail to understand how one pcrson can do full justice to the
work relating to proper represcntation of Scheduled Castes/Scheduled 1rlbes
in services of all the nine subsidiaries of National Textile Corporation and other
public sector undertakings which are under the administrative control of the

Minlstry.

The Committee are concerned to note that Department of Textiles had
carried out an analysis in 1982 and had come to the conclusion that vacancies
reserved for Scheduled Castes/Scheduled Tribes were not properly utilised, particu-
larly in National Textile Corporation. This only shows that adequate arrange-
ments do not exist in the Ministry to watch the proper implemeatation of rescrva-
tion orders in public sector undertakings under its control.

The Committee recommend that as per standing instructions laid down in
'O.M. No. 27/22/68-Est. (SCT) dated 19.4.1969, a scparate cell with adequate
staff should be set up immediately in the Ministry. of Commerce (Department of
Textiles) which should function under the direct control of the Liaison Officer of
the Ministry. This cell should keep a close watch on the implementation of
reservation orders in the Ministry as well as in the public sector undertaknigs and
other offices under its administrative control.



CHAPTER 11
NATIONAL TEXTILE CORFORATION (HOLDING COMPANY) LTD.
A. Implementation of Reservation Orders

2.1 It has been stated that reservation orders in favour of Scheduled
Castes/Scheduled Tribes were received from the Admistrative Ministry in 1971
and 1975 and are being implemented since then in NTC (Holding Company).
National Textile Corporation (NTC) Ltd. was incorporated in April, 1968 for
managing the affairs of sick textile mills. Government managed mills were
nationalised in December, 1974.

2.2 The foHowing nine textile undertakings are under the direct adminis-
trative control of NTC Ltd. for management and ‘they have not been nationa-
lised :

Name of Textile - Date of take-ovér
Undertaking of Possession
1. Laxmi Rattan Cotton Mill, Kanpur 21.7.1976
2. Atherton West Mill, Kanpur. The 21.7.1976

Management of these two Mills was

taken over under Laxmi Rattan and

Atherton West Cotton Mills (Taking
over of Management) Act, 1976.

3. Swadeshi Cotton Mills Co. Ltd., Kanpur. 14.4.1978
4. Swadeshi Cotton Mill, Naini. 14.4.1978
S.  Swadeshi Cotton Mill, Mounath Bhanjan. 14.4.1978 |
6. Swadeshi Cotton Mill, Pondicherry. 14.4.1978
7. Udaipur Cotton Mill, Udaipur (Raj.). 14.4.1978
8. Raibareli Textile Mills. Raibareli. 14.4.1978
9. Mohini Mills, Belgharia (West Bengal). 24.10.1981

Management of 7 mills at S. No. 3to 9
was taken over under Industries.
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2.3 During evidence when the Committee enquired whether the resor-
vation orders were implemented in the nine Textile Mills managed by National
Textile Corporation Ltd., the Secretary, Textiles has stated that the reservation
orders are not formally extended to these Mills as thesc arc still under the owner-
ship of private persons and extensive recruitment have not taken place because
of uncertainty about their future. In this connection, the witness has further
informed the Committee as follows : —

“So far as reservation is concerned, once a dccision is taken in favour of
nationalisation, then automatically the provisions will apply. But if there is
any delay, we will take note of the observations of the Hon. Members and
see if reservation orders are implemented, to begin with, at lcast in respect
of new recruitment, extending it gradually to other sectors.”

2.4 The Committee note that National Textile Corporation (HC) was set
up in April, 1968 to manage the affairs of sick Textile Mills which were nationalis-
ed in December, 1974. The Committee find that nine Textile Mills are under the
direct management of NTC (HC) but they have not been nationalised. The Com-
mittee recommend that early decision should be taken' to nationalise these mills so
that reservation orders are made applicable to them. If there is delay in the
nationalisation, the proposal to extend the reservation orders at least in the case
of new recruitments in the nine NTC managed textile mills, as agreed to by the
Secretary, Textiles during evidence, might be considered.

2.5 The Committee are concerned to note that reservation orders were
conveyed by the Administrative Ministry to NTC (HC) Ltd. daring the 1971/1975,
although it was set up in 1968.

The Committee recommend that all orders/instructions issued by the Depart-
meat of personnel and Administrative Reforms/Bureau of Public Enterprises which
have & bearing on the reservation policy should be communicated to all the Public
Secter Undertakings without any loss of time.

B. Liaison Officer/Cell

2.6 The Committee have been informed that as per the instructions issued
by the Government from time to time, a Liaison Officer has been nominated for
the work relating to Scheduled Caste/Scheduled Tribe in the National Textile
Corporation Ltd.,, New Delhi. The Liaison Officer nominated in the Holding
Company looks after the work relating to the representation of Scheduled Castes/
Scheduled Tribes in services. '

There is a Scheduled Caste/Scheduied Tribe Cell with a Liaison Officer for
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the work relating to the representation of Scheduled Castes/Scheduled Ttibes,
The Liaison Officer inspects the rosters and other relevant rccords relating to
Scheduled Castes/Scheduled Tribes. He also points out the discrepancies found at
the time of inspection. The Liaison Officer collects all types of information per-
taining to Scheduied Castes/Scheduled Tribes from all the Subsidiary Corpora-
tion of NTC and submits various returns to the Government in respect of the
entire National Textile Corporation Group.

2.7 The Committee desired to know what was the composition of the
Cell in National Textile Corporation (Holding Company) Ltd., how many
persons employed in the Cell belonged to Scheduled Castes/Scheduled Tribes N
and what were their designations. The representative of the National Textile
Corporation:(HC) Ltd. has stated during evidence that the Cell consists of one
Deputy Manager, one Senior Assistant, one Assistant and one Junior Assistant.
‘The Senior Assistant belongs to Scheduled Caste community.

2.8 It has also been stated during evidence that the primary duty of the

"Deputy Manager who is the Liaison Officer, is to look after the .work relating
to Scheduled Castes and Scheduled Tribes but in addition he has also been
"Jooking after some work relating to personnel matters.

29 When asked whether the Liaison Officer was looking after the
personnel matters of the Holding Company oaly or the Subsidiaries also, the
representative of the National Textile Corporation Ltd. has stated as follows :

“The holding company’s Cell monitors the implementation of the directives
for the subsidiaries also. We get periodical returns and reports from the
subsidiaries and our Liaison Officer inspects the rosters in subsidiary
offices.” )

. 2.10 The Committee enquired about the Subsidiaries inspected by the
Liaison Officers, the discrepancics pointed out by him and the remedial action
taken to remove the discrepancies. The representative of National Textile
Corporation (HC) Ltd. has stated as follows :

“In December 1983 our Liaison Cell people had inspected the Maharashtra
North and South and have submitted their reports which have already been
field as additional material with this Committee. Earlier also they had ins-
pected West Bengal and Uttar Pradesh in the course of the last one year.”

*At the time of factual verification Ministry of Commerce (Depart ment of Textiles)
has intimated vide O.M.No. 23012/3/83 NTC dated 23.4.84 that an officer of the rank
of Manager (Industrial Relations) has since been designated as Liaison Officer.
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in this connection he has added that inspection reports relate to the main-
tenance of rosters, guard files etc. pertaining to Scheduled Castes and Scheduled
Tribes. The compliance report from the Maharashtra subsidiary is yet to come,
but from the UP Subsidiary it has already come. The three inspection reports, as
furnished to the Committee, are at Appendix I.

2.11 When asked about the norms fixed for inspection, the witness has
informed the Committee that there is no fixed periodicity for inspection but
efforts are there to cover as many subsidiarics as possible in one year.

2.12 When the Committee desired to know the defects orally pointed out
as mentioned in the inspection reports, the Director (Personnel), National
Texiile Corporation Ltd. has stated that at the time of inspection itself some
mistakes were orally pointed out which were later reproduced in the report. In
this connection the Chairman, National Textile Corporation Ltd. added as
follows :—

“Since it came to my notice, I have instructed them that we must dis-
continue the oral complaint and that it should be in writing. 1 had a
meeting with the CMD and referred it to him.”

2.13  When the Committee pointed out that it appears from the inspection
Reports that the inspections had been done in a perfunctory manner, the repre-
sentative of National Textile Corporation Ltd. has stated that these inspections
are being carried out as per the fixed format and admitted that improvements
are needed in the report.

In this connection the Secretary, Textiles has stated as follows :

“Sir, taking the view of the hon. Committee, it is something that wiil
certainly be done in future. That is the Officer who inspects will be of
sufficiently senior level. He will have a team of people and his report will
be a substantial report of what has been done or not done in a particular
Subsidiary. Thus we can ensure that once a year inspection will be done
by an officer who will be decided internally.”

He has further added as follows :

“Sir, we will also implement your suggestion that the persons who consti-
tute the linison group they be trained suitably so that they follow up the
implementation of the orders relating to Scheduled Castes and Scheduled

Tribes.”

2.14 When asked how the work relating to recruitment, promotioa of
staff in the Subsidiaries was coordinated, the Chairman, NTC (HC) Ltd. has
stated as follows :—
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“Asg regards promotion within the limits, it is looked after by the mills and
the ligison officer located in the mill takes care of that. Similarly, the
recruitment 3t the higher level is done by the Subsidiary office. As regards
coordination of the work, the holding company’s liaison officer certainly
coordinates the work of not only recruitment and promotion, but also
sees that proper ratios are kept, proper rules are followed and so on, and
therefore, the liaison officer ifrom the Holding Company fgoes to the
subsidiaries periodically to see whether all the records are kept properly.
Coordination is certainly there.”

2.15 The Committee note that there is a Scheduled Caste/Scheduled Tribe
Cell at the Headquarters of NTC (HC) Ltd. under a Deputy Manager who has been
nominated as Liatson Officer to look after the work relating to the representation
of Scheduled (astcs/Scheduled Tribes in the National Textile Corporation. The
Cell consists of three officials one Senfor Assistant, one Assistant and one Junior
Assistant. The Liaison Officer inspects the rosters and other relevant records
relating to Scheduled Castes/Scheduled Tribes and points out the discrepancies
found at the time of laspection. The Liaison Officer also collects all types of
information pertaining to Scheduled Castes/Scheduled Tribes from all the National
Textlle Corporation’s Subsidiary Corporations and submits various returns to the
Government in respect of cntire National Textile Corporation group. During
evidence the Committee was informed that the Liaison Officer was looking after
some work of personncl matters in addition to the work relating to Scheduled
Castes/Scheduled Tribes entrusted to him.

The Committee are constrained to note that during the year 1983 inspections
have been carried out in only 4 out of 9 subsidiaries and that too in a perfunctory

manncr at the level of Senior Assistant/Assistant working in the Scheduled Caste/
Scheduled Tribe Cell.

The Committee recommend that as promised by the Secretary, Ministry of
Commerce (Department of Textiles) an officer of sufficiently senior level should be
entrusted with the work of making inspections in the various Subsidiaries. The
Liaison Officer should conduct the inspections of rosters of all the Subsidiaries at
least once a year and that is possible ooly if the Lisison Officer has adequate
supporting staff. The Committee recommend that the Inspection Reports should
not only deal with the defects but should also suggest remedial measures for
rectification of discrepancies. The Inspection Reports should also be put up to the
Managing Director, NTC (HC) Ltd. for information and for giving directions.

216 The Committee also recommend that the staffl working in the Schedu-
led Caste/Scheduled Tribe Cell in the Holding Compauy should be well conversant
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with the orders/instructions relating to reservation for Scheduled Castes and
Schedaled Tribes ia services so that- they can give necessary guidance to the staff
working in the Subsidiaries.

C. Staff Strength and Shortfalls

2.17 The total number of employces in various categories of posts in the
National Textile Corporation (Holding Company) Ltd. including the Staff
College, Coimbatore and the number of Scheduled Castes and Scheduled Tribes
among them as on 1.1.1983 has been stated to be as follows :

Category of Total No. of No. of SCs No. of STs  Percentage _ Shortfally

posts employees SC ST S§C ST
Group—A 79 5 - 64% — 6 5
Group—B 74 8 1 104% 1.6% 2 4
Group—C 171 19 2 11.1% l.2% 16 3
Group—D * 61 2 5 6% 8.% — —
Group—D(S) 4 4 —_— 100% —_ - -

2.17A The staff strength of the NTC (HC) Ltd. ‘as on 1.1.1983 and the
number of Scheduled Castes and Scheduled Tribes among them, based on
caste certificates produced by the employees, has been stated, to be as follows :

Group Total No. of employees
sC ST
A 74 5 —_
B . 73 9 1
C 167 18 2
D 67 23 5
D(S) 6 6 -

2.18 Asked about the reasons for shortfall in the representation of
Schéduled Castes and Scheduled Tribes in various categories of posts, it has been
stated that the reasons for shortfall in Group ‘A’ and ‘B’ posts in direct rccruit-
ment is due to the fact that in the beginning keeping in vicw the needs of the
Corporation and in the interest of work, postsin N.T.C. (Holding Company)
were filled by drawing people on deputation from Government/Public Sector
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Undertakings. There is, however, no reservation quota fixed in deputation posts.-

Secondly, most of these posts are in Technical/Finance disciplines where :
requisite number of candidatés belonging to Scheduled Castes and Scheduled

Tribes with qualification viz. B. Text.,, Chartered/Cost Accountant were not

available. In Group ‘C’, there is a shortfall only in cadre of Semior/Junior

Stenographers. Efforts to get suitable Scheduled Caste/Scheduled Tribe candi-

dates in these categories even after our repeated and exclusive advertisements

have not borne fruits.

2.19 When the Committee desired to know the efforts being made t°
wipe out the shortfall, the represcntative of the Ministry of Commerce (Depart-
ment of Textiles) has stated during evidence as follows : —

“We issue advertisements, wherever necessary, exclusively for Scheduled
Caste and Scheduled Tribe candidates to flll up these posts and we have
had difficulty in the past in getting those candidates. Many a time, there
was not much response to these advertisements.”’

In this conncction, the representative of the National Textile Corporation
Ltd. has stated that recently management trainee scheme has been started by
them and in that connec tion 200 applications from Scheduled Caste/Scheduled
Tribe candidates have been received.

2.20 When the Committee pointed out thot some percentage of vacancies
should be reserved for Scheduled Castes/Scheduled Tribes, the witness has stated

as follows :—

“That can be done only after the vacancies are identified. We hope out of
this exercise we will be able to get more than the required quota. This is
the first time that this kind of massive response has come to our advertise-

ment.”
In this connection, the Secretary, Textiles has added as follows i —

“They are yet to get firm requirements. But I think they have done the
right thing in inviting applications. They have got a staff colllege also.
And T assure you that we will not stick to reservation percentage but we
will give the maximum advantage to Scheduled Caste/Scheduled Tribe.
This will give result over a period of time.”

2.21 When asked fabout efforts being made by NTC (Holding Company)
to wipe out the shortfalls in the category of Junior/Senior Stenographers it has
been stated in & note furnished to the Committee that the following steps were
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taken to remove the shortfall of Scheduled Caste/Scheduled Tribe employees in
the posts of Senior/Junior Stenographers in NTC (Holding Company).

(i) Tn November, 1978, ‘7'posts of Junior Stenographers were advertised
out of which 2 posts were reserved for Scheduled Caste and one post

for Scheduled Tribe candidates.

(ii) In June, 1979, NTC (Holding Company) wrotc to 13 Scheduled Caste/
Scheduled Tribe Welfare Associations/Organisations recognised by the
Government of India to suggest names of suitable Scheduled Caste/
Scheduled Tribe candidates for empanelment in various posts in diffe-
rent disciplines including Junior/Seniof Stenographers.

(iii) In August, 1979, an exclusive consolidated advertisement was issued
for preparing a panel of Scheduled Caste/Scheduled Tribe candidates
selected for various posts. This advertisement also covered the posts
of Senior/Junior Stenographers. These vacancies were subsequently
notified to Employment Exchange, Delhi.

(iv) Posts of Senior Stenographers were notified to Bhartiya Adimjati Sevak
Sangh in September, 1979.

(v) In January, 1980, 6 posts of Junior Stenographers and 3 posts of
Senior Stenographers were notified to Employment Exchange. These
posts were notified also to Commissioner of Backward Classes, New
Delhi. Commissioner of Scheduled Caste/Scheduled Tribe and Office
Secretary, Bhartiya Adimjati Sevak Sangh, New Delhi and other recog-
nised Scheduled Caste/Scheduled Tribe organisations.

(vi) In January, 1980, an all India advertisement was issued where 3 posts
of Senior Stenographers (all Reserved for Scheduled Caste/Scheduled
Tribe) and 10 posts of Junior Stenographers (6 reserved for Scheduled

Caste/Scheduled Tribe) were advertised.

(vii) In November, 1980, 6 posts of Junior Stenographers (all reserved for
Scheduled Caste/Scheduled Tribe) were notified to Employment
Exchange.

(viii) An exclusive advertisement calling for applications from Scheduled
Caste/Scheduled Tribe candidates for three posts of Junior Steno-
graphers (one in Hindi and two in English) was issued in November,
1982.

222 Despite taking all these steps including issue of exclusive advertise-



16

ments for Schcduled Caste/Scheduled Tribe cagdidates National Textile Corpora-
tion have not becn able to find suitable cardidates belonging to these communities
for appointment against the posts of Senior Stenographers and Junior Steno-
graphers. Candidgtes who had applied in response to the advertisements as well
as those recommended by the Scheduled Caste/Scheduled Tribe Welfare Associa-
tions were called for type/Shorthand test. However, on cach occasion the number
of applicants who had actually appeared for the Shorthand/Type test was very
low, and further none of those who appeared for the test could qualify in the
tests.

223 When the Cammittee enquired about the relaxations being given by
the Holding Company and the Subsidiaries to Scheduled Caste/Scheduled Tribe
candidates for recruitment of Junmior/Senior Stenographers, the Director

(Personnel), National Textile Corporation Ltd. has stated that uniform relaxation
of 5years in age and 2 yearsin experience are given to Scheduled Caste/
Scheduled Tribe candidates. But in speed, there is no relaxation.

2.24 When the Committee enqnired why it was necessary to have a large
number of deputationists in National Textile Corporation, the Secretary (Textiles)
stated as under :

“Asa policy, we are discouraging deputationists. Emplayees of public
sector undertakings are quite keen that there should be no deputationists.
There are hardly any deputationists left in the National Textile Corporation.
Also, we have got the Government of India’s general instructions. Any
Government officer who wishes to go on deputation to public sector under-
taking will have to exercise his option, immediately on joining it. He cannot
go on for years together in public undertaking while rctaining his lien on
parcnt department.  We will take note of the views of the Committee very
much for our future planning.”

2.25 The Committec rote that in the first statement relatieg to staff
strength of NTC (HU) as on 1.1.1983 it has been stated that total number of
employees in Group A,B,C, D ard D (Sweepers) arc 79, 74, 171, 61 and 4 respec-
tively. When the Committee ii sisted that the Scheduled Caste ard Scheduled Tribe
employees should be asked to produce caste certificate, Holding Company has
furnished a revised statement it cativg 74, 73, 167, 67 and 6 employees in Groups
A, B, C, D acd D (Sweepers) respectively as on 1.1.1984. The Committee fail to
understa:d how the figures about the total number of staff in different Groups
have changed in the second statement prepared on the basis of caste certificates
produced by the employees. The Committee further note that the number of
Scheduled Caste employees also do not tally in the two statemerts. As there are
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hardly 400 employees in the Holding Company, the Committee are consﬁ-nined to
observe that proper records have not been maintained regarding the total staff
strength in the Holding Company.

The Committee would like the Government to look into the matter so as to
reconcile the discrepancy in the two statements relating to staff strength. The
Comnmittee also recommend that at the time of filling up of reserved posts the
caste of each employec ‘'should invariably be verified from caste certificate issued
by the competent authority and in case of any doubt proper i:.vestigation should
be done from the State Government concerned at the carliest.

2.26 The Committec are constrained to note that the representation of
Scheduled Castes in Group A, B and C posts is not up to the mark and the
representation of Scheduled Tribes in Group A is nil and their representation is
quite insignificant in Groups B and C posts. The Committee arc of the opinion
that no ‘serious @&fforts have so far been made by the NTC (HC) Ltd. to make
good the shortfalls in Group A and B posts. The Committee have been informed
during evidence that the Corporation has recently started Management Trainee
Scheme and in that connection 200 applications from Scheduled Castc/Scheduled
Tribe candidates have been received. The Committee recommend that the NTC
(HC) Ltd. should clear the entire backlog in Group A and B posts by appointing
maximum number of Scheduled Caste/Scheduled Tribé candidates under the
Management Trainee Scheme. The Committee trust that as assured by the
Secretary, Textiles during the course of evidence, the Corporation will not stick
to the prescribed percentages of reservation but will fill the quota to the maximum.

2.27 The Committee have been informed that in Group ‘C’ there is a
shortage in the cadre of Junior and Senior Stenographers. The Corporation could
not find suitable Scheduled Caste/Scheduled Tribe eandidates inspite of the fact
that they had issued exclusive advertisements for Scheduled C'aste/Scheduled Tribe
candidates and had also approached recognised Scheduled Caste/Scheduled Tribe
organisations to suggest names of suitable Scheduled Caste/Scheduled Tribe
candidates for empanelment. The Committee are pained to observe that Scheduled
Caste/Scheduled Tribes candidates were not given any relaxation in shorthand/
typing speed on the ground that in the instructions issued by the Government there
is no specific provision for giving such relaxation. Even so, the Committce are
of the view that on the analogy of relaxation in marks given to Scheduled Caste/
Scheduled Tribe candidates in written test/interview, there should be no objection
to giving relaxation in shorthand/typing speed if the required number of reserved
category candidates do not become available according to the prescribed speed
criteria.  As for instance, if the speed in shorthand required for gencral category
candidates is 100 w.p.m. it could be relaxed to 80 w.p.m. in the case of Scheduled
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Caste/Scheduled Tribe cardidates. Similarly, if the typing speed required for
general category candidates is 40 w.p.m. the rzme could be relaxed to 35 w.p m.
in the case of Scheduled Caste/Scheduled Tribe caididates. The Committee
recommead that this matter may be taken up with the Departmert of Persorrel
and Administrative Reforms for issue of gereral instructions in this regard.

2.28 The Committee note that in the beginning, keeping in view the needs
of the Corporation and in the i terest of work, posts in NTC (HC) were filled up
by drawing people on deputation from Government/Public Sector Undertakings.
There is, ro reservation quota fixed in deputation posts. During evidence the
Secretary, Textiles has informed the Committee that as a policy they are discour-
aging deputationists. The Commiticc would urge that in accordance with the
instructions issved by the Department of Personnel and Administrative Reforms
vide their Office Memoravdim No. 36012/7/77-Estt. (SCT), dated the 21st
January, 1978 where the rimber of posts to be filled on deputation is fairly
svhstantial, NTC (HC) should ensire that a fair proportion of such Posts are
filled by employces belongit ¢ to Scheduled Castes/Scheduled Tribes.



CHAPTER I

NATIONAL TEXTILE CORPORATION (WEST BENGAL,
ASSAM, BIHAR AND ORISSA) LTD. AND
OTHER SUBSIDIARIES

A. Implementation of Reservation Orders

3.1 Under the Sick Textile Undertaking (Nationalisation) Act, 1974,
18 mills were nationalised from 1.4.74 and National Textile Corporation
(West Bengal, Assam, Bihar and Orissa) Ltd., a Subsidiary Corporation was
set up and made responsible for running these 18 mills, 14 mills i0 West
Bengal, 1 niill in Assam, 2 mills in Bihar and 1 mill in Orissa.

3.2 The names of the textile mills under thc Subsidiary and the date of
their take over are stated to be as follows :— -

-

" Name of the mill Date of take over
(i) Arati Cotton Mills 9.11.72
(ii) Associated Industries (Assam) 16.6.72
(iii) Bangasri Cotton Mills 31.10.72
(iv) Bengal Textile Mills - 337
(v) Bengal Luxmi Cotton Mills 7.6.72
(vi) Bihar Co-operative Weavers’ Spinning Mills 24.8.72
(vii) Bengal Fine Spg. & Wvg. Mills No. 1 16.3.72
(viii) Bengal Fine Spg. & Wvg. Mills No. 2 13.1.72
(ix) Central Cotton Mills R 3.3.72
(Possession taken on 16.8.73)
(x) Gaya Cotton & Jute Mills 11.11.72
(xi) Jyoti Weaving Factory 7.11.72
(xii) Kanoria Industries (CMS) 1.11.72
(xiif) Luxmi Narayan Cotton Mills 13.10.72
(xiv) Manindra Mills 3.3.n
(xv) Orissa Cotton Mills , 10.11.72
(xvi) Rampooria Cotton Milils 5.10.72
(xvii) Sharee Mahalaxmi Cotton Mills 12.6.72

(xviii) Sodepore Cotton Mills 7.11.72
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3.3 The percentage of reservations made in favour of Scheduled Caste/
Scheduled Tribe in NTC (WBAB&O) Ltd. is as under :

Group Post filled by Post ﬁllgd by
Direct Recruit- Promotion
ment , -

SC ST SC ST

Group ‘A’ &

Group ‘B’

(By open competition

without test) 16-2/3% "% 157 1%

West Bengal Assam Bihar Oriss;a
sC ST st ST SC ST SC ST

Group ‘C’ & ‘D’

(posts nor-

mally (D) 207 6% 6% 1% 14% 9% 15% 23%

attracting

candidates

from a

locality

or a region) . ;

® 15% wY% o 15% 1% 5% 1% 5% 1%

- Abbreviation used=D=Direct Recruitment
P=Promotion

3.4 Inreply to a question, it has been stated that the reservation
order in favour of Scheduled Castes/Scheduled Tribes came into force from
1.1.77 in NTC (WBABO) Ltd.

3.5 When asked about the reasons for delay in enforcing thé reserva-
tion orders, it has been stated in a note furnished to the Committes that the
reservation orders and Directives were received from the Holding Company
in February, 1976. On receipt of the Directives with regard to Scheduled
Castes/Scheduled Tribes reservation and its regulation was studied in length

and it was decided by the Management to implemeat the reservation orders
from the beginning of the year i.e. from 1-1-77.
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3.6 The Committee are distressed to note that although the NTC (West
Bengal, Assam, Bihar and Orissa) Ltd., a Subsidiary Corporation was set up
in 1974, reservation orders and Goverament directive on reservations in favour
of Scheduled Castes/Scheduled Tribes were sent to this Subsidiary Cerporation
fn February 1976 by the NTC (Holding Company). The NTC (WBABO)

ftd. took another one year to enforce implementation of reservation orders.
This delay of abeut three years has deprived many Scheduled Caste/Scheduled
Tribe persons of the opportunity of getting employment in the Corporation.
The Committee, therefore, recommend that all orders/instructions pertaining to
reservation for Scheduled Castes/Schedu'ed Tribes issued by the Department of
Personnel and Administrative Reforms/B1:cau of Public Enterprises should
be communicated immecdiately by the NTC (Holding Company) to its

h"S,u_bsidiaries and the Subsidiary Corporations should cnforce those orders
in: '(Ifeir organisations from the date of issuance of the orders.

3.7 The Committee are  constrained to observe that Ministry of
~Commerce (Department of Textiles) should have caosured that Government
imetructions relating to reservation in services are implemeated in all
Government uadertakings under their administrative control without any loss
of tiene.

B. Liaison Officer/Cell

3.8 Tt has been stated that Mills’ Personnel Officers/Welfare Officers/ .
Chief Welfare Officers/Labour Officers have been made Liaison Officers for
cach unit under one Dy. Manager (IR), who has been made Liaison Officer
for the Subsidiary Head Office. Their functions are detailed below :

(i) Ensuring due compliance of the Reservation orders by the appoint-
ing authorities and other benefits admissible to them ;

(ii) Submission of Annual Report showing total number of employces
" and the total number of Scheduled Caste/Scheduled Tribe amongst
them ;

(iii) Scrutiny and consolidation of the annual statements ;

(iv) Ensuring necessary assistance to the Commissioner for Scheduled
Caste/Scheduled Tribe in the investigation of complaiats received
by the Commissioncr in regard to servicc matters and in the collec-
'tion of information for his annual report ;

- (v) Conducting annual inspection of the Rosters ;

(vi) Acting as Liaison Officer and supplying of other information, and
answering Parliament Questions relating to Scheduled Caste/
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Scheduled Tribe employees, and other queries and clearing doubts
in regard to matters covered by the Reservation Orders.

It has also been stated that the Liaison Officers-ensure the following :

(i) Issue of advertisements to newspapers indicating clearly the relaxa-
tion available to Scheduled Caste/Scheduled Tribe candidates for
appointmeut.

(i) Intimation of the Vacancies to~Employment Exchange with the
request to sponsor Scheduled Caste/Scheduled Tribe candidates.

39 Inreply to a question, it has been stated that a Cell has been set
up under the direct control of the Liaison Officer.

3.10 The Committee note that Deputy Manager (IR) has been appointed
Liaison Officer for the NTC (WBABO) Subsidiary Head Office and a Cell has
also been set up under the direct control of the Liaison Officer to ensure dae
compliance of the reservation orders in favour of Schelduled Castes/Scheduled
Tribes and other benefits admissible to them. At the Unit level, Milis’
Personnel Officers/Welfare Officers/Chief Welfare Officers/Labour Officers
have been appointed as Liaison Oficer for each uait. The Committee need hardly
stress that mere appointment of a Liaison Officer and creation of a Cell is not
enough. What is needed is concerted action on the part of the Liaison Officer
to ensure that all orders and instructions pertaining to the reservation of vacan-
cies in favour of Scheduled Castes and Scheduled Tribes and other benefits
admissible to them are complied with by all appointing authorities in Mills as
well as at the Head-quarters of the subsidiary Corporation.

The Committee recommend that the Liaison Officer at the Headquarters
should visit the Mills periodically and discuss various problems relating to
reservation in scrvices with the Liaison Officers of the Mills. The Committee
hope that this mutual exchange of ideas will be helpful in sorting out various
problems and also lead to better coordination.

C. Recruitment and Promotion

3.1t The procedure followed for recruitment of staff in various
categories of posts in NTC (WBABO) Ltd. is given below :

Group ‘A’ & ‘B'—Advertisement is made in newspapers (All India)

Group ‘C’ —Employment Exchange is notified and Advertisement
is made in local newspapers.

Group ‘D’ —Employment Exchange is notified.
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3.12 Promotions are made through Departmental promotion Com-
mittee, constituted by the competent authority and sometime by open
competition through a Selection Committee.

The following concessions/rclaxations are given to Scheduled Castes/
Scheduled Tribes at the time of recruitment/promotion etc :

(i) Relaxation of age by § years.

(ii) Relaxation of experience.

(iii) Scheduled Caste/Scheduled Tribe candidates with requisite quali-
fications are given prefercnce over others. -

(iv) T.A. is allowed for _attending intervicw.

3.13 During evidence when the Committee enquired about the relaxa-

tions/concessions given by NTC (WBABO) Ltd. to Scheduled Castes/
Scheduled Tribes at the time of recruitment and promotiun, the Director

(Personnel) NTC (WBABO) Ltd. has stated as follows :

“I would like to say that relaxation of age by 5 years is given, for
experience also five years relaxation is there. Based on different
categories of nomenclature we have a list with us. In the case of
Chief Bxecutive and General Manager and Adviser the age relaxa-
tion is by five years and cxperience by five ycars. In the case of
Production Manager, Deputy Chicf Exccutive Officer, Deputy
Chief Manager the age relaxation is five years, and experience
by 10 years and in the casc of Wecaving Supcrintendent, Master
Technician, Dyeing Masters, Managerial Personncl age is given five
years relaxation and experience needed is also reduccd by five years.
In the matter of Deputy Spinning Master age is relaxed by five
years ; experience by 5 years. For Assistant Manager the cxpericnce
is relaxed by three years and age by five years. In the case of Senior
Technical Officer relaxation of experience is by onc year and age by
five years. In the other bottom posts we have no relaxation in the
experience because it is the starting of the job.” '

3.14 When asked about the variations in rclaxation, the witness has
informad the Committce that the variations have been given for the benefit of
Scheduled Caste/Scheduled Tribe candidatcs.

3.15 During the visit of the Study Group I of the Committee to
Bomby in June-July, 1983 the Chairman NTC (MN) Ltd. had informed that
the Grades were different for up-country Mills and Bombny Mills. He had
agreed to place the case before the Central Government for creating uniform
grades in up-country mills and Bombay mills for the same post.
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3.16 Asked about the difference in grades applicable to Bombay mills
and up-country mills, the following information has been furnished to the

Committee : .
Bombay Up-country

Grajel  Rs. 905-50-1305 Rs. 570-25-720-40-960-50-1360..

Grade-II Rs. 695-40-895-50-1195 Rs. 455-25-605-40-845-50-1045.

Grade-1I] Rs. 395-20-495-25-695-40-995 Rs. 395-20-495-25-695-40-975.

3.17 When asked about the policy followed by National Textile
Corporation Ltd. and its Subsidiaries in the matter of filling up of vacancies
in Group A and B by direct recruitment and promotion, the representative of
the National Textile Corporation Ltd. has informed the Committec during
evidence that in the Holding Company 25% vacancies arc filled by direct
recruitment and 75% by promotion but in Subsidiaries such a restriction
does not exist. Hc has admitted that no clear cut policy has been laid down
for direct recruitment and promotion in the Subsidiarics. The representative
of the Ministry of Commerce (Department of Textiles) has informed the
Committee during the course of evidence as follows :

“Units in the differcnt Subsidiarics have been taken over at different
times. Their pay-scales have been widely varying. Today, for
example, in 13 mills in Bombay which have been taken over, for
the same level of persons we find that their salaries are ranging
from'Rs. 7,500 to Rs. 2,000. We have not been able to tackle the
problem so far but we are trying to evolve some policy for this. So
far as the question of Scheduled Castes/Scheduled Tribes is'concern-
ed, that is a different aspect but so far as general policy is
concerned, we have not been able to come to a conclusion about
the subsidiaries. We are. working on it and it will take some time
to finelise it. For Holding Company it is easy becausc they are all
in the hcadquarters office but each subsidiary consists of about 7 to
20 mills.”

In this connection the Chairman, NTC (WBABO) Ltd. has stated that

the Subsidiary is coming out with a policy of 75% by direct recruitment and
257, by promotion and the same is at draft stage.

3.18 In anote furnished to the Committee it has been stated that'in
NTC (APKK&M) Lid. promotion policy is under formulation. The orders/
instructions issued by Government shall be given duc consideration and
incorporated in the rules. .

3.19 Asked when this Subsidiary was set up, it has been stated that lt
was incorporated as a subsidiary of the NTC in 1974,
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3.20 During evidence when the Committee desired to know whether a
centralised Selection Board on the part of the banks will be considered, the
representative of the ministry of Commerce (Department of Textiles) has
stated during evidence that at present they do not propose to do it on a
centralised basis as it will not bc a prompt method for various reasons.

) 3.21 Asked whether uniform recruitment policy for all Subsidiaries
would be cansidered, the Chairman National Textile Corporation Ltd. has

stated during evidence as follows :

“We arc cxamining this question. Now, category 1, CMDs are
appointed by PESB. For each Subsidiary, we are recruiting the
Directors centrally at the holding company. As regards General
Managers’ posts in category A, we have filled up these posts in the
holding company in the last few days and this could be done at the
central level. But below that, it should bc done at the Subsidiary

. headquarters level.”

3.22 When the Committee desired to know whether some appointments
in Group ‘A’ & ‘B’ were made without any advertisement and interview,
the Chairman NTC (SM) has stated during evidence as follows :

“In categories ‘A’ and ‘B’, by and large, we need tcchnical people,
leave asidc the shortage. We Have a shortage of gencral candi-
dates. By and large, people are not responsive to this field of
education. We have a less number of candidates. We have a
system. If we rececive .applications of their own, we do consider
them, but interviews are definitely taken by the selection panel and
the procedure thereafter is follows.”

The Secrctary (Textiles), however, has assured the Committee during
evidence that in future no such recruitments will be made without advertise-
ment and reservations in favour of Scheduled Castes/Scheduled Tribes will be

followed.

3.23 It has becen stated that in NTC (WBABO) Ltd., promotions are
made through Departmental promotion Committec tonstituted by the
Competent Authority and some times by open competition through a Selcction
Committee. According to the present procedure, promotion is made on
the basis, of the recommendations of a Departmental Promotion Committee
which considers candidates on the basis of past experience and present work
vis-a-vis his agc and qualifications. 759 of the vacancies would be filled in

by promotion.

3.24 A statement showing the promotions made by National Textile
Corporation (WBABO) Ltd. in various categorics of posts during the years



26

1980, 1981 and 1982 is at Appendix-II/From the statement it is seen, that the
total vacancies filled by promotion and the share of Scheduled Caste/Scheduled
Tribe during each year is as under :

Group A Group B Group C Group D

Year
Total SC ST Total SC ST Total SC ST Total SC ST
1980 27 — — 16 — — 1 —_— - —_— - -
1981 13 1 — 17 — — 5 —_ - —_ — -
1982 4 — — 3 —— 1 = — _- — -
44 1 — 36 — — 7 —_ - —_— —_ =

3.25 In reply to a question it has been stated that previously zone of

consideration had been 1 : 3. the adoption of the promotion Rules the zone of
consideration is as follows ;

“For Group ‘A’, ‘B’, ‘C’ it is 1.5, 2:8 and 3:10 i.c. in the matters
of one vacancy five (5) personncl would be considered, in the
matters of two (2) vacancies eight (8) personnel would be consi-
dered and when the number of vacancies is three (3) 10 personnel
would be considered. In case of non-availability of Scheduled
castc/Scheduled Tribe candidates in the consideration zone it may
be extended upto five times the number of vacancies. If the
promotions are made purely on seniority-cum-fitness basis the
cligibility period of the candidate is considered.”

3.26 Tt has been stated that in NTC (WBABO) Ltd. the composition

of Recruitment Board/Departmental Promotion Committee varies in each
selection depending on various factors. However in each Selection Committee

and Departmental Promotion Committec representative from Scheduled Caste
Community is associated.

3.27 Ina note furnished to the Committee the composition of the
Selection Committee for Group A & B posts is stated to be as follows :

2
3.
4.
5

Functional Director. '
Manager from Personnel Management Division.
Onc officer from Finance Division.

Chief Executive Officer of the concerned mill.

Shri S.K. Saha, Dy. Chief Executive Officer from Bengal Fine

Spinning and Weaving Mill No. 1 as a Scheduled Caste representa-
tive. '
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3.28 The posts in Group ‘C’ and ‘D’ are filled by the respective mills.
As such, the Selection Committec for these posts consist of the Chicf
Executive/General Manager of thc Mill who is thc Head of the Selection
Committee. In addition one representative from the Personnel Management
Division of the Subsidiary Corporation is associated. Liaison Officer for
Scheduled Caste/Scheduled Tribe Call of the mill and concerned Regional
Employment Exchange officers are also members of the Selection Committee.
Further, Shri S.K. Saha, Deputy Chief Executive officer of Bengal Fine
Spinning and Weaving Mill No. 1 is also associated since he belongs to
Scheduled Cast community, in respect of mills situated in and around
Calcutta only.

3.29 However, there are 4 mills situated at Gauhati in Assam, 2 in
Bihar at Mukhma and Gaya and 1 in Orissa at Cuttack. Action is being
taken in respect of these mills also that a representative from respective Schie-
duled Caste/Scheduled Tribe Commissioner’s office is associated in future.

3.30 The Committee are unhappy to note that no clear-cut policy has
so far been laid down for direct recruitment and promotion in the Subsidiaries
of National Textile Corporation although aboat 10 years have clapsed since
these Subsidiaries were incorporated. The Committec fail to understand
how the Subsidiaries can do fall Justice to Scheduled Castes/Scheduled Tribes
in the matter of recruitment and promotion against reserved vacancics in the
absence of a clear-cut recruitment and promotion policy. The Committee
recommend that all the Subsidiaries should fix the quotas for dircct recruit-
ment and promotion in various categories of posts and .also frame rales and
regulations for the procedure to be followed in that regard. While framing
the recruitment rules a saving clause may be included as laid down in
Department of Personnel and Administarative Reforms O.M. No. 36011/9/76-
Estt. (SC) dated 7.3.1978 to safeguard the intercsts of Scheduled Castes and
Scheduled Tribes. The Committee would like the Holding Company to cvolve
a wniform policy for recruitment and promotion in all the Subsidiary
Corporations. The Committee are concerned to note that in NTC (APKM)
Ltd. the promotion policy is still under formulation even though it was set
up in 1974,

3.31 The Committee feel surprised that NTC (Maharashtra South) has
been recruiting persons in Group ‘A’ and ‘B’ post without advertising the
posts. On the one hand it is argued that candidates with the requisite technical
qualifications are not available for the Textile mills but on the other hand posts
have been filled even without advertising them In the press. The Committee feel
that in the light of shortage of technical people it becomes all the more neces-
sary to give wider pablicity to the vacancies. This will also ensure larger
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number of applications from Scheduled Caste/Scheduled Tribe candidates to fin
the reserved vacancies. The Committee, therefore, stress that all posts in
Group ‘A’ and ‘B’ to be filled by direct recruitment should be given wide publi-
city in all the national dailies and also announcd over the All India Radio.

3.32 The Committee are constrained to note that in NTC (WBABO)
Ltd. out of the total number of 44 candidates promoted in Group ‘A’ during
the years 1980, 1981 and 1982 only one Scheduled Caste candidate was promo-
ted in 1981. In Group ‘B’ 36 employees and in Group ‘C’ 7 employees were
promoted but not a single Scheduled Caste/Scheduled Tribe employee was pr o-
moted during these three years.

The Committee, therefore, urge the NTC (WBABO) Ltd. to ensure that the
orders on the reservation in promotions issued by the Department of Personnel
and Administrative Reforms/Bureau of Public Enterprises from time to time
should be rigidly followed and liberal concessions/relaxations given to Scheduled
Caste/Scheduled Tribe employees at the time of promotion so that the vacancies
reserved for Scheduled Castes/Scheduled Tribes are actually filled in by them
and the shortballs are obliterated at the earliest.

3.33 The Committee have been informed that a Deputy Chief Executive
Officer who belongs to Scheduled Caste community has been associated with the
Selection Committee for Group ‘A’ and ‘B’ posts. The same Officer has also been
included in the Selection Committee for Group ‘C’ and ‘D’ posts in respect of
mills situated in and around Calcutta only. Action is being taken to include
a representative from the respective offices of the Commissioner for Scheduled
Castes and Scheduled Tribes in the Selection Committee for Groap C and D
posts in respect of mills situated in Assam, Bihar and Orissa.

The Committee recommend that an officer- belonging to Scheduled Caste/
Scheduled Tribe community should invariably be included in all the Selection
Committees as per Government orders on the subject.

D. Staff Strength and Shortfalls
(i) NTC (WBABO) Ltd.

3.34 The total nuniber of employees in various categories of posts in
NTC (WBABO) Ltd. and the number of Scheduled Castes and Seheduled
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Tribes among them as on 1.1.1983 have been stated to be as follows :—

Category  Total No. No. No. Percentage Shortfalis

of posts of emp- of of SC ST SC . ST
loyees SCs STs

NTC (WBABO) Ltd., CALCUTTA

Group-A 114 1 —  0.88% — 28 10
Group-B 291 4 — 133y - 54 26
Group-C  *1349 14 1 1.00% 007% 213 110
GroupD 16707 1714 107 10.25% 0.61% 1446 1045
Group-D (S) 106 106 — 100% _ - -

The break-up of the staff employed in NTC (WBABO) 1Ltd. unit-wise as
on 1.1.1983 is at Appendix—III, ‘

3.35 The staff strength of NTC (WBABO) Ltd. as on 1.1.1977 in the
States of West Bengal, Assam, Bihar and Orissa is stated to be as under :—

® At the time of factual verification, Ministry of Commerce (Department of
Textiles) has intimated vide O.M. No. 23012/3/83—NTC dated 26.4.1984 that
the correct figure is 1309.
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3.36. When asked about the reasons for shorfall in NTC (WBABO)

Ltd. and the steps being taken/proposed to be taken to remove shortfalls, it
has been stated that in ‘A’ and ‘B’ category of posts there is shortfall in per-
centage due to death of personnel with requisite qualifications from Scheduled
Cast/Scheduled Tribe communities. Efforts are being made to recruit Scheduled
Caste/Scheduled Tribe officers by issuing special advertisements exclusively for
them in the leading dailies. Voluntary Associations are also being informed. A

Scholarship scheme has been introduced for meritorious Scheduled Caste/

Scheduled Tribe students who are studying in reputed Institutes of Textile

Technology. In ‘C’ category of posts certain persons belonging to Junior
Technical Assistants who are Textile Graduates in the grade of Rs. 425-700
and certain’clerical positions have been filled up arising out of Die-in-Harness
Scheme of the Government of India. In ‘D’ category Badlies have been regu-
larised. Apart from these certain persons have been recruited as physically
handicapped as per Government of India’s instructions and Dic-in-Harness
Scheme. It may not be out of place to mention here that although the agree-
ments with the unions relating to recruitment cannot override constitutional
provisions, yet in certain circumstances the Management had to recruit persons
on the dictum by pressure of groups in the overall interest of production and

productivity. Nevertheless, efforts are being made by this Subsidiary Corpora-
tion constantly that the reservation orders are implemented strictly.

3.37 When asked to state why the Subsidiary Head Office could not
find suitable Scheduled Caste/Scheduled Tribe candidates for employment tn
their Organisation, it has been stated in a note furnished to the Committee
that the personnel who were manning the individual units belonging to the
erstwhile Private Owners, on being nationalised, became the members of the
personnel of the Subsidiary Head Office. In ‘A’ and ‘B’ category the shortfall
have been more due to dearth of suitable Scheduled Caste/Scheduled Tribe can-
didates despite relaxation provided under the Govérnment directives. Besides,
vacancies were notified to all the recognised Scheduled Caste/scheduled Tribe
Welfare Associations/Organisation. Exclusive advertisement/ notification which
the Employment Exchange have been floated to overcome the backlog. The
matters are in process and it is hoped that the Management will be able to locate
suitable candidates from amongst the candidates who have applied against
the notification. In the matter of Group ‘D’ only 15 personnel were recruited
during the period from 1.1.1977 to 1 1.1983. Out of which three were Sche-
duled Castes. In Group ‘C’the vacancies have been of Junior Technical
Assistant, Labour Welfare Supervisor, Statistical Quality Control Supervisor,
Labour Welfare Officer and Clerical Staff. They could get two Scheduled
Caste candidates in Clerical staff out of 17 vacancies which is according to
the Roster requirement. The Management are quite seized of the problem and
to over come the backlog. "Exclusive advertisement and reference to employ-
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ment Exchange have been made. It is assured that in future vacancies due
consideration would be given to Scheduled Caste/Scheduled Tribe candidates
to fill up the backlog as far as practicable within the framework of the consti-
tution reckoning the consistency with the maintenance of efficiency of the
administration.

3.38 During cvidence the representative of NTC (WBABO) Ltd. has
informed the Committe: that for Group ‘A’ and ‘B’ posts there is dearth of
personnel and an advertisement exclusively for Scheduled Caste/Scheduled
Tribe candidates has also been made in 1983.

3.39 When the Committee desired to know whether appointments
could be made by the various unit offices instead of the Subsidiary head office
as large number of Scheduled Castes/Scheduled Tribes were available there,
the representative, NTC (WBABO) Ltd. has stated that besides local dailies,
the advertisements are made  in the regional papers also like Assam- Tribune,
Searchlight in Bihar and Statesman in Calcutta.

340 When the Committee pointed out that even in Group ‘C’ the
performance was very poor, the witness has stated that this relates to jumior
Technical people where no application has been received. Textile Colleges
have been requested to provide trainecs. But they have received only one case
from Behrampur Textile college recently.

3.41 In reply to a question the witness has stated during evidence that
the number of Scheduled Tribes in and around Calcutta is insignificant. But in
Orissa, inspite of the fact that the number of Scheduled Tribes is more, no
application has been received in response to the exclusive advertisement made
in 1983,

3.42 On being pointed out by the Committee that there were varia-
tions in the figurcs furnished to them regarding staff strength in category ‘D’
ason 1.1.1977 and as on 1.1.1983 (see—Appendices 1V & III) in the Bangasri
Cotton Mills aad Bengal Fine Spinning Weaving Mills No. 1, the representa-
tive of NTC (WBABO) Ltd. has informcd the Committee that the figures have
been reconciled on zonal basis. He has added that the increase in the number
of Scheduled Caste/Scheduled Tribe employees is due to the Caste declara-
tions that have been taken from the employees as per the direction of the
Study Group of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes during its visit to Calcutta in June-July, 1983.

3.43 It is noticed that the total number of employees on the basis of
the staff strength in the units of NTC (WBABO) Ltd. as on 1.1.1983 do not
gally with the consolidated figures given in paragraph 3.34,
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3.44 When the Committee desired to know how many people were
recruited during the last 3 years due to pressure from the Union and the pro-
posal to overcome the problem, the representative of NTC (WBABO) Ltd. has
informed the Committee during evidence as follows : —

“We have a plan to overcome this problem. We had a disscussion at
the divisional level. Since there is a Government directive, there will
not be any problem hence forward. By reference to pressure groups,
our intention was to explain that while recruiting the badlis, the .
cases of those existing employees who die in harness should be
considered first ; then we can go for badlis. We never meant what
you had in mind.”

3.45 The Committee 1.0te that as on 1.1.1983, in NTC (WBABO) Ltd.,
there is rot 2 single Scheduled Tribe in Group A and B posts while the repre-
sentation of Scheduled Castes in these groups is quite uegligible. In Group C
also, out of 1349 employees there are 14 Scheduled Castes and only 1 Schedaled
Tribe. In Group D, out of 16707 employees there are only 1714 Scheduled
Castes and 102 Scheduled Tribes. There are huge shortfalls in all the groups
but particularly in Group D there is a shortfall of 1446 Scheduled Caste and -

' 1045 Scheduled Tribe employees. It has been stated that the shortfall in cate-
gory A and B is due to dearth of personnel with requisite qualifications. In
Group ‘C’ certain number of posts were filled up under the Die-in-harness
Scheme of the Government of India and they could get only 2 Scheduled Caste
candidates in clerical position. The Committee have been further informed that
an advertisement exclasively for Scheduled Caste/Scheduled Tribe candidates
was made in 1983 for Group A and B posts. The Committee recommend that
NTC (WBABO) Ltd. should make concerted -efforts to wipe out the short-
falls.

346 The Committec nere informed that during the period 1.1.1977 to
1.1.83 only 15 personncl were recruited in Group ‘D’. But on comparing the
staff strength in Group ‘D’ as on 1.1.77 and 1.1.83, it transpires that there is
an increase of 99 cmployees in Group D. This leads the Committee to only one
conclusion that in NTC (WBABO) Ltd. proper records are not being maintai-
ned and no ground has beca prepared so far to implement the reservation °
policy.

3.47 The Committce fecl that the Government orders on reservation in
services have not been implemenied at any stage in right earnest and adequate
attention has not bcen paid to improve the situation. in view of the poor
representation of Scheduled Caste/Scheduled Tribe in NTC (WBABO) Ltd. the
Committec recommend that special recruitment should be held to recruit Sche-
duled Caste/Scheduled Tribe cardidates with a view to clear the backlog. The
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Committee need hardly point out that in order to wipe out the shortfalls, 50 %,
of the fresh vacancies can be fllled by Scheduled Caste/Scheduled Tribe
candidates.

The Committee also suggest that while recrniting Scheduled Caste/
Scheduled Tribe candidates, necessary relaxations should be kept in view and
candidates who are eligible for appointment with relaxed standards should not
be rejected on flimsy grounds. .

3.48 The Committee desire that copies of advertisements should also be
sent to the local Scheduled Caste/Scheduled Tribe MPs and MLAs as well as
to the Members of the Committec on the Welfare of Scheduled Castes and
Scheduled Tribes so that they can assist in sponsoring suitable Scheduled Caste/
Scheduled Tribe candidates to fill the reserved vacancies.

3.49 The Committee feel unhappy that until it was pointed out by Study
Group of the Committee during its visit to Calcutta in June-July, 1983, there
was no practice to obtain declarations from the employees that they belong to
Scheduled Caste/Scheduled Tribe community before appointing them against
the reserved vacancies. The Committee recommend that NTC (Holding
Cémpany) should issue instructions to all its Subsidiaries that claims of Sche-
duled Caste/Scheduled Tribe candidates should invariable be verified from the
certificates issued by the competent authority at the time of their appointment
80 that correct figures about their representation are available. There should
be a regular system of verification whether or not a candidate belongs to
Scheduled Caste/Scheduled Tribe Community and in case the declaration of the
candidate is found to be untrue, his services should -be terminated and disci-
plinary action taken against him,

(ii) Other Subsidiaries

3.50 The total number of employees in various categories of posts in
the other eight Subsidiary Corporations of National Textile Corporation Ltd.
and the Number of Scheduled Castes and Scheduled Tribes among them as on
1.1.83 have been stated to be as follows :

Category of Total No. No.of No.of Percentage Shortfalls
posts of emp- SCs STs

loyees SC ST SC ST
1 2 3 4 5 6 7 8
(1) NTC (DP&R) LTD., New Delhi .
Group—A 121 2 — 25% - 26 13
Group—B 155 3 — 2% - 23 10
Group—C 1884 426 -— 2283% — 34 22

Group—D 7606 2196 ;17 38Y% 332% 38 157
Group—D(s) 66 53 —  803% —— - —
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1 2 3 4 5 6 7 8
(2) NTC (UP) LTD., Kanpur
Group—A 62 — — — — 9 4
Gronp—B 101 1 - 1% — 15 8
Group—C 6891 1204 3 1850% 050% — 513
Group—D 7570 2660 230 3514% 338% — 337
Group—D(s) 115 82 — MY — — 6
(3) NTC (MN) LTD., Bombay
Group—A 253 3 1 1'19% 039% 35 17
Group—B 338 9 7 2:66% 207% 42 1
Group—C 22149  * 2089 727 943% 328% — 602
Group—D 9644 2683 900 27.82% 933% — —
Group—D(s) 81 81 - 1004 — — -
(4) NTC (MP) LTD., Indore
Grodp—A 137 — —_ —_ — 20 10
Group—B 276 — - —_ — 42 20
Group—C 1333 48 6 1609 0°45% 122 272
Group—D 26562 7930 418 30% 1'58% — 5160
Group—D(s) 105 105 —_ 100 — — _
"(5) NTC (SM) LTD., Bombay
Group—A 172 —_ 1 —  058%. 25 12
Group—B 286 — 1 —  034% 43 20
Group—C 19933 2109 605 100589 3:05% — 590
Group—D 7288 1465 390 201% 535% — 47
Group—D(s) 66 64 1 96'96% 1'51% — —
(6) NTC (TN&P) LTD., Coimbatore
Group—A 81 2| — 1'9% — 13 5
Group—B 75 2, —  266% — 11 s
Group—C 1337 87 2 650%015% 158 65
Group—D 13379 2132 9 16309, 0°68% 222 644
Group—D(s) 42 32 — 7616% — — 2
(7) NTC (APKK&M) LTD., Banglore ,
Group—A 149 _ —_ —_ — 25 11
Group—B 836 16 - 29% — 73 40
Group—C 5574 400 107 718% 192% 301 172
Group—D 16486 3435 244 208479, 1148% — 581

Grpou—D(s) 101 56 6

3545% 594% —
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1 2 3 4 5 6 7 8
(8) NTC (GUJARAT) LTD., AHMEDABAD

Group—A 121 2 — 165, — 18 9.

Group—B 106 10 1 9439 0'94% 10 6

Group—C 10660 3716 294 34859 2309, — —_

Group—D 4284 1154 17 26'93% 339% — —

Group—D(s) 25 25 — 1009, — — —

3.51 During evidence the Commiltee desired to know the reasons for
poor representation of Scheduled Castes/Scheduled Tribes in Group ‘A’ and
‘B’ posts in the Subsidiaries of National Textile Corporation Ltd. and efforts
made to clear the backlog. The Chairman, NTC (APKK&M) Ltd. has
stated that efforts to secure more and more Scheduled Caste/Scheduled Tribe
candidates for Group ‘A’ and ‘B’ posts have been intensified through special
advertisements. But some people have left the organisation even after
joining it.

3.52 Asked whether the offer of National Textile Corporation Ltd.
was not attractive enough as compared to other public undertakings, the
witness has stated that their offer is attractive but those who left had
better opportunities elsewhere. In onc case a Scheduled Caste candidate
has left the Subsidiary on getting scholarship from abroad. But that does
not stop them from making further efforts and people have responded now.

3.53 When the Committee desired to know the action_ taken on the
suggestion made by one of the Study Groups during their visit to NTC
(APKK&M) Ltd. to reserve 50 percent of the posts for Scheduled Castes/
Scheduled Tribes till the backlog was cleared, the Chairman of NTC
(APKK&M) Ltd. has informed the Committee during evidence that after the
visit of the Committee in July, 1983 a decision has been taken in August to
instruct all the mills to reserve 50 percent of the posts for Scheduled Castes/
Scheduled Tribes till the backlog is cleared. In this connection the witness
has further informed the Committee as follows :

“Even before your visit, we specifically took a number of steps
including the issue of exclusive advertisements for Scheduled Castes
and Scheduled Tribes. Over and above this statutory requirement,
1 have invited the Scheduled Caste/Scheduled Tribe candidates to
meet me in person. We have made a large number of interviews on
that basis and we have empanclled Scheduled Caste/Scheduled
Tribe candidates.”

In this connection the representative of the Ministry of Commerce
(Deptt. of Textiles) has stated as follows :
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“] would also like to say that as has been done by the Karnataka
Subsidiary we would like to have more motivational programme,

stimulate more interests on the part of the Scheduled Caste and
Scheduled Tribe candidates to join National Textile Corporation.”

3.54 When the Committee pointed out that there were discrepancies
in the figures, showing the staff strength, supplied orginally and the figures
furnished later pc’rlaining to a number of Subsidiaries, the rcpresentative of
National Textile Corporation Ltd. has stated during evidence as follows :

“Holding Company figures are given. Earlier figures reflected up-
country mills not based in Bombay. I have said about that.
Changes occurred in South Maharashtra, Maharashtra North and
UP also. Ewen the figure originally given was revised.”

In this connection. the witness has further informed the Committee that
these are the figures as on 1.1.1983 and include people who were there prior

to the take over of the units

3.55 During evidence when the Committee enquired about the number
of Scheduled Caste/Scheduled Tribe employees who were there prior to the
take over of the mills the representative of National Textile Corporation (HC)

Ltd. has stated as follows :

“The practice of obtaining the caste ccrtificates from the candidates
has started after the takeover only, but some people have been
identified as Scheduled Castes based on their surnames, but I agree
that this may not be a scientific way of doing this.”

In this connection, the representative of the Ministry of Commerce has
added that after their meeting with the Committee they have gone into what
has been entered in the card by the employee himself and whether the
information furnished by thc employee is based on supporting documents.

3.56 During evidence the Committee pointed out that the total number.
of employees in Group ‘C’ of NTC (MN) Ltd. was stated to be 19688 in the
inspection report of December, 1988 (Appendix-I) and desired to know why
the figurc of 3061 was furnished to the Committee in January, 1984.
(Appendix-V). The representative of National Textile Corporation Ltd. has

stated as follows :

““That includes everybody. When we sent the material first to the
Parliamentary Committee, we wrote to all the Subsidiaries. This is
what has come from Maharashtra Only. Now, this somehow got
lost sight of when we compiled the statistics. This is the beginning
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of error in our case. That is why we submitted that we should be
given an opportunity to revise these figures.”

In this cc;nnection, the representative of the Ministry of Commerce
(Deptt. of Textiles) has added as follows :

“In the case of Bombay, the people who had gone on strike came
back. They are on the rott. They were allowed to return to duty.
So there was no fresh employment.”

He has further stated :

““These two are not contradictory in that sense. We will check them
up. I think in Bombay there are two complicating factors. There
‘'may be an error somewhere, but it will not be of any magnitude.
The figures basically are of today. There was no intention of giving
wrong figures or misleading anybody. In January 1984, the
number of people working in Bombay, in Maharashtra North and
South, is given in this statement which is submitted to the Com-
mittee today.”

3.57 On being further pointed out by the Committee that in NT!C (up)
Ltd. also the figures in all the Groups varied in the two statements, the
Chairman, NTC (UP) Ltd. has stated during cvidence that the earlier state-
ment include seven mills while the revised statement include only five mills
which are the units of National Textile Corporation. In this connection the
representative of the Ministry of Commerce (Department of Textiles) has
further informed the Committee as follows :

“In the case of the U.P. Subsidiary again I may mention that the
problem comes because we have no firm or uniform yardstick or
method of doing it. In the case of U.P.itis to be remembered
that they arc not a part of our company. The NTC is only an
administrative unit.”

He has furtBer stated that the reservation orders are not applicable
unless and until the mills are nationalised. Therefore those figures have been

taken out.

3.58 When asked about the procedurc abopted to find out the caste
of the employees, the Secretary, Ministry of Commerce has stated that the
mills have been taken over on diffetent dates. The reservation orders have
been made applicable to all the mills from 1.1.1977 and the figures have been
built up on the basis of information reccived after 1977. But now they are
trying to find out the number of genuine Scheduled Castes/Scheduled Tribes.
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. 359 The Committee feel unhappy about the poor representaticn of
Scheduled Castes/Scheduled Tribes in Group A and B posts in all Subsidiaries
and heavy shortfalls in Group C and D posts in a majority of the Subsidiary
Corporations. The Committee are informed that a dccision has been taken to
fnstruct all the mills to rescrve 50 percent of the posts for Scheduled Castes/
Scheduled Tribes till the backlog is cleared as per the suggestion of the Study
Group of the Committee made during its visit to Bangalore in June-July, 1983,
The Committee hope that these instructions will not rcmain on paper only but
will be implecmented in ‘letter and spirit, so that shortfall of Scheduled Castes/
Scheduled Tribes in various categories of posts are wiped out in all Subsidiaries
of National Textile Corporation Ltd. in the shortest possible time.

3.60 The Committee are concerned to note that there have been repeated
changes in the figures supplied to the Committee regarding the staff strength in
various subsidiaries of National Textile Corporation Ltd. The representative
of National Textilec Corporation Ltd. stated during evidence that the figures
furnished earlier rcflected the position as indicated by the Textile Mills and the
figures given later were based on the Holding Company figures. This only
shows the casual manner in which the information has been compiled for
farnishing replies to the Committee’s questionnaire.

The Commitice further rogret to note that in the preliminary material
supplied to the Committee the total number of cinployees in category ‘C’ in
NTC (MN) as on 1.1.83 were stated to be 3061 (see Appendix V) while in a
subscquent statement supplied to the Committee these figures were revised and
shown as 22149. The Committce found that the total number of employees in
NTC (MN) as on 31.12.82 (or 1.1.83) were shown as 19688 in the Inspection
Report of December, 1983 (see Appendix I) prepared by the staff working in
Scheduled Caste/Scheduled Tribe Cell of NTC (Holding Company). Similar was
the position with regard to NTC (UP), where different figures relating to total
number of cmployees in differcnt groups and the number of Scheduled Castes/
Scheduled Tribes among them have been supplied to the Committee in the
preliminary material and in post-evidence replies. It may be pointed out that
supplying of wrong information amouats to misleading a Parliamentary Com-
mittee. The Committee therefore, stress that correct statistics should be
maintained by all the Subsidiaries so that information supplied to the Com-
mittce is factually correct. The Committee would also like the Ministry of
Commerce (Department of Textiles) to investigate as to why different figures
have been sapplied to the Committee on different occasions.

361 The Committce note that prior to nationalisation of mills mo
records about the cmployces belonging to Scheduled Castes/Scheduled Tribes
were maintained in the National Textile Corporation Ltd. The Committee
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have been informed that the practice of obtaining caste certificates from the
candidates has started only after the take over of sick mills by Government,
but some people have been identified as Scheduled Castes based on their
surnames. The representative of NTC (HC) Ltd. admitted that this might not
be a scientific way of doing this.

The Committee recommend that the National Textile Corporation Ltd.
should not depend upon the surname for identification of caste of an employee,
but it should be verified from the school certificates or the caste certificates
issued by the competent authority in order to ensure that benefits of reservations
go only to the genuine Scheduled Caste/Scheduled Tribe employees.

E. Badli Workers

3.62 It has becn stated that the general practice of the Textile Industry
in West Bengal is that candidates prefer their .candidature at the respective
mills labour office and get them enlisted as badli workman to work in short
vacancies. Such personnel get acclamitised to the trade and the process of
work.,

3.63 Asked whether the reservations in favour of Schedule Castes/
Scheduled Tribe were .applied at the time of employment of badlies, it has
been stated in a note furnished to the Committee that earlier there was no
reservation in the matter of employment of Badlis. Howeveér, it has been deci-
ded, after the visit of the Parliamentary Committee on the Welfare of Sche-
duled Castes/Scheduled Tribes in June, 1983, by this Subsidiary that endeavour
would be made to have reservation cven at the Badli stage.

3.64 Thc number of Badli workers on the roll of NTC (WBABQ) and
other NTC Subgidiaries, and the number of Scheduled Castes/Scheduled Tri-
bes among them has been stated to be as under :

Name of the Number of Number of Number of
Subsidiary Badli workers SCs STs
Corporgtion

1 " 2 3 4
NTC (WBABO) Ltd,
Calcutta 3,235 479 60
NTC (DPR) Ltd.,
New Delhi 1,159 52 —_
NTC (MP) Ltd.,

Indore 10,332 4,328 226




42

1 2 3 4
NTC (APKKM) Ltd.,
Bangalore 5,683 1,157 fos
NTC (Gujarat) Ltd.,
Ahmedabad 8,835 1,575 53
NTC (UP) Ltd.,
Kanpur 1,523 337 —
NTC (MN) Ltd., .
Bombay 6,746 1,025 481
NTC (SM) Ltd.,
Bombay 1,103 1,437 449

Total 46,616 10,390 1,375

—

The above table does not include the information pertaining to NTC
(TN & P) Ltd., Coimbatore.

3.65 During cvidence the Committee drew the attention to the total
number of 5683 Badli workcrs in the NTC (APKKM) Ltd. and desired to
know whether it was incumbent upon them to employ people from amongst
them. The Chairman NTC (APKKM) Ltd. has replied during evidence in the
affirmative and has added that the Subsidiaries are inducting Scheduled Caste/
Scheduled Tribe candidates at the Badli stage and there is a separate list for
the same. . ‘

3.66 When the Committee enquired whether Scheduled Caste/Scheduled
Tribe candidates could be taken in preference to those general candidates
who might be there the witness has informed the Committee that they arc try-
ing it now.

3.67 When the Committee pointed out that the representatives of
various Subsidiaries of NTC had admitted during the visit of the Study Groups
of the Committee that no record of Badli workers was maintained, the repre-
sentative of the NTC (WBABO) Ltd. has admitted during evidence that carlier
they had not done it. After the visit of the Study Group of the Committee
they have started maintaining thc record.

3.68 Asked whether caste certificates had been collected from Schedu-
led Castes/Scheduled Tribes people, the Chairman, NTC (WBABO) Ltd. has
replied in negative. '

3.69 When the Commitice pointed out that in the absenoe of caste
certificates how these figures could be relied upon, the Secretary, Textiles has
state during evidence as follows :
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“Today whatever figures are submitted they are like the census of
the population. According to the figures a certain number -in each
case has been shown as belonging to the Scheduled Castes/Scheduled
Tribes. This is a true depiction of the persons in position there. My
submission is that these figures may kindly be considered as they are
to show what is today’s status. We are prepared to admit that
enough improvement has not been made in the matter of rescrva-
“tions and still more requires to be done.”

He has further stated as follows :

“We will have every one of these figures verified and re-checkcd.
That is our duty. If there is any discrepancy in the figures, I will
take the persons to task.”

3.70 When the Committee enquired about the reservation in the Badli
workers the representative of the Miaistry of Commerce (Department of Tex-
tiles) has stated during evidence as that the Badli workers are largely the
family members of the original workers. He has admitted that therc is no
reservation in Badli. In this connection the Chairman of the NTC Ltd. has

stated as follows :

“If we do fiot have any reservation in badli, when a vacancy occurs
how can we enforce reservation. This is a valid point. Kindly give
us some time. We will examine it and we will discuss it with the
unions and try to convince them on it and we will try to have some
kind of reservation among badlis also.”

. 3.71 During evidence the Committee desircd to know whether the badli
workers were permarent or témporary.

The representative of the Ministry of Commerce (Department of Textiles)
Has stated during evidence as follows :

“Conditions vary from region to region. Gencrally they arc tempo-
rary workers. But if a badli worker has worked for a certain
number of period, he is made regular. If we enforce reservation,
them in a way we commit ourselves to employ them also. Now we
are not obliged to give them full time employment. We will cer-
tainly give this our attention. But among the badlis there may be
some Scheduled Castes. We will try to enforce the reservation at
that stage.”

3.72 In reply to a question the representative of the NTC (WBABO) -
Ltd. has informed the Committee that out of a total number of 2,416 badlis
employed by the Subsidiary during the period from 1.1.1977 to 1.1.1983, 237
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belong to Scheduled Castes and 41 belong to Scheduled Tribes and during that
period 237 badlies belonging to Scheduled Castes were regularised. He had
further stated as follows : :

“Sir, in Orissa we have recruited after your visit 59 persons from
the Scheduled Tribes. During your visit the matter was discussed
with you elaborately. We said it is not possible for us to make up
the shortfall but we gave an assurance that out of the future
recruitments, we will try to make 409 recruitment of Scheduled
Castes and Scheduled Tribes, and this is our performance that of
89 persons, 59 were from Scheduled Tribes.”

. In reply to another question the Committee was informed that regu-
larisation of badlies in NFC (WBADBO) Ltd. was done on chronological
basis.

3.73 During evidence when the Committee enquired whether reserva-
tion orders for Scheduled Castes and Scheduled Tribes could be implemented
in badli workers, the witness has stated that the matter is to be discussed with
the unions. :

In this connection, the representative of the Ministry of Commerce
(Pepartment of Textiles) has stated as follows : '

““And also it eannot be done in the case of one Subsidiary. Sir, we
have to take other Subsidiaries also into consideration.”

3.74 When the Committee pointed out that agrecments with the unions
should not stand in the way of Government of India orders on reservations,
the representative of the Ministry of Commerce (Department of Textiles) has
stated as follows :

“We have carefully noted the suggestion. We will implement it to

the last degree possible. Whatever has been mentioned, we will
examine and take all possible action.”

3.75 When asked what was the position in the Maharashtra Subsi~
diaries, the Chairman, NTC (SM) Ltd. has stated during evidence as
follows :

“There is a law in Mabarashtra to govern this type of employm::.nf.'
In 1960 the Maharashtra Government passed an order. It is called
Compulsory Notification of Vacancies Rules. One has to go to the
De-casualisation office. We have to raise our indent for badli
labour. We raised such an indent for Scheduled Castes and Schedu-
led Tribes. To the best of our knowledge there is no mechanism in
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that office by which they can give us Scheduled Caste and Schedu-
led Tribc candidates separately. We have to take the people given
by them in the chronologncal order.”

3.76 Asked specifically whether it was not possible for the Maharashtra
Subsidiaries to take Scheduled Caste/Scheduled Tribe candidates as Badli
workers, the Chairman, NTC (SM) has stated that there is a representative
union and things have to be decided in consultation with that union who does
not agree to the induction of Scheduled Caste/Scheduled Tribe candidates on
reservation basis and insists that it should be done on seniority basis.

But now the union has been informed and given notice of the change so
that due process of law could be taken care of. In this connection the repre-
sentative of tﬁe Ministry of Commerce (Department of Textiles) has stated as
follows :

“Fhere was textile strike going on in Bombay. Large numbers got
iected ; then they started coming back ; many came ; but not

”
.

3.77/ When the Committee pointed out that the indent of the NTC
(SM) Ltd./did not specifically ask for Scheduled Castes/Scheduled Tribes, the
representa‘uve of the Ministry of Commerce (Department of Textiles) has
informed\he Committee as follows :

VIf the intention is that we should say that we will take only

heduled Caste and Scheduled Tribe candidates, that is a different
matter. But I think there is a question of filling up of the posts and
tie work has got to be done and that at this stage they are main-
tabing the register which does not necessarily show the reservation
qu’gta." '

The witess has added that so far as the badlics are concerned, they
aro already onithe register roll and they were to be given employment.

In this connection the Chairman, NTC (SM) also informed the
. Committée as fallows : .

“Sir, Q/e are in excess of the reservation quota. Wec have already
got 248% in Bombay and 28% in Maharashtra North. Sir, it does
oot mean that we oniy stick to the quota. It is not that we do not
go beyond the quota also.”

3.78 Inrefly to a question the representative of the Ministry of
Commerce (Department of Textiles) has agreed to take up the problem of
compulsory notification of vacancies rules in force in Maharashtra with the
Ministry of Labour.
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379 When asked by the Committee whether there was refusal from the
decasualisation Office to send Scheduled Castes/Scheduled Tribes as badli
workers, the Committee was informed that there was no refusal in writing on
their part.

3.80 The Committee desired to know whether the Holding Company
would consider a uniform policy in regard to Badli workers and by what
time it would be finalised. The representative of National Textile Corporation
Ltd. has stated as follows :

“The answer is ycs. The only thing is that about the casual wor-
kers, it will have to be discussed with the Maharashtra government.
As.soon as he gets back and formally records it and writes to them
in the light of the Constitution and the direction of the Committee
we would like to follow such and such practice and we are giving
that up both from outside to Badli and from Badli to the union
employment.”

3.81 When asked about the procedure adopted to find out the total
number of Badli workers employed by the Subsidiaries of National Textile
Corporation Ltd. the:Chairman, NTC (MN) has stated that in Maharashtra
North the number is furnished on the basis of Badli cards that the workmen
are holding.

3.82 When the Corqmittee enquired about the method adopted to find
out the number of Scheduled Castes/Scheduled Tribes among the Badli wor-
kers, the witness had informed the Committee, during evidence that it is ncw
clearly identified on the basis of caste certificates produced by the workers.

- 3.83 The Committee pointed out that there were about 50,000 badli
workers on the roll of subsidiaries of National Textile Corporation Ltd. with-
out any assurance of a regular job and desired to know whether these people
could be employed for at least 15 days in a month as a welfare measure. The
ropresentative of Ministry of Commerce (Department of Textil es) has infor-
med the Committee as follows :

“In this matter we will have to go along with the teﬁtile industry as
a whole. In Bombay the Badli system is prevalent for the last 100
years or $0.” :

When the Committee pointed out that the number pf Badli workers
could be reduced to such an extent who could be provided employment at
least for 15-20 days a month, the representative of National Textile Corpora-
tion Ltd. has stated that it depends upon the absencg of the regulars. He Has

¥
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further stated that the rate of absentees vary during the crop season. In this
connection, the representative of the NTC (MN) Ltd. has added that there is
quite a bit of migration particularly during marriage scason.

3.84 The Committee learnt during their on-the-spot study taour to various
places that the Subsidiary Cerporation of NTC had not becn maintaining
proper records of their Badli workers and they did not know about the exact
number of Scheduled Castes and Scheduled Tribes among the Badli workers.
The Subsidiary Corporations have also not been following the reservations in
favour of Scheduled Castes and Scheduled Tribes while recruiting Badli workers
and also at the time of their regularisation as it is done on chronological basis.
During the course of evidence, when the Committec pointed out that agreements
with the unions should not stand in the way of implementing Government orders
on reservations, the Secretary, Ministry of Commerce (Department of Textiles)
promised to examine the matter and implement it to the last degree possible.
He, however, felt that the matter will have to be examined in the coatext of a

uniform policy for all Subsidiaries.

The Committee recommend that in all Subsidiary Corporations reservation
in favour of Scheduled Castes and Scheduled Tribes should be eaforced at the
initial stage of recruitment of Badli workers to obviate any difficulty to get re-
vuisite number of Scheduled Castes and Scheduled Tribes to fill the reserved

quota at the time of regularisation of the Badlis.

3.85 The Committee also recommend that in order to ascertain the
‘exact number of Scheduled Castes and Scheduled Tribes among the Badli
workers at present, the claims of persons of their being a member of Scheduled
Caste/Scheduled Tribe community should be verified on the basis of the caste

certificate issued by the competent authority.

3.86 The Committee note that in Maharashtra under the Compulsory
Notification of vacancies Rales, the indent for getting badli labour has to be
placed with Decasualisation office, who have not introduced any system of provi-
ding reservation for Scheduled Castes/Scheduled Tribes in badli labour.

The Committee recommend that the Central Ministry of Labour should
take up this matter with the Government of Maharashtra so that the reservation
policy of Government of India can be implemented without hindcrance in all the
NTC mills located in maharashtra. It should be made clear to Government of
Mabarashtra that unless sufficiess number ot Scheduled Castes/Scheduled Tribes
are inducted as badli labour in Textile mills it will not be possible to implement
the reservations effectively at the time of regularising them as pcrmanent

employees.
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F. Dereservations

3.87 It has been stated that NTC (WBABO) Ltd. has finally decided
not to dereserve any post. In case of non-availability of Scheduled Caste/
Scheduled Tribe candidates even for certain specialised fields such as, Techni-
cal, Accounts, Personnel Management, etc. appointments are made for meet-
ing the exigencies and efforts are continued through special advertisements to
recruit Scheduled Caste/Scheduled Tribe candidates in reserved posts. Hence
the question of following any proccdusc for dcrer.ervatior! does not arise.

3.88 When specifically asked that under orders of the Government, the
reserved post is required to be dereserved with the approval of the competent
authority before the post is filled up by a general category candidate and
whether thesc directions are being followed, thic Committee have been infor-
med in a scparate note that under Orders of the Government, the reserved
post may be derescrved with the approval of the competent authority but the
Management in this Subsidiary, on principle, has decided not to de-reserve
the post especially for the purpose of fulfilling the backlog in the
various categorics a3 in the event of dercscrvation carry forward is not per-
mitted after 3 years whereas they are carrying forward the reserved
vacancies for Scheduled Caste/Scheduled Tribe community from the
time they have implemented it in this Subsidiary till date, only to clear the
backlog as and when candidates from Scheduled Caste/Scheduled Tribe com-
munity are available. Therefore, the intention has not been to defy the
Government Order but to fulfil Government directives in filling up the vacan-
cies from amongst the suitable Scheduled Caste/Scheduled Tribe community.
Moreso, till date there has been no occasion to lapse the Schduled Caste/
Scheduled Tribe posts. However, the principle of de-reservation would be

strictly followed.

3.89 A statement showing the the number of reserved vacancics filled
up in NTC (WBABO) Ltd. during the year 1982 is at Appendix-VI.

3.90 During the visit of Study Group I of the Committec to Bombay
in June-July, 1983 it has been stated that since 1977 NTC (SM) Ltd. and NTC
(MN) Ltd. have not allowed any post in Group A and B to lapse even after
the expiry of threc recruitment years. . However, in a subsequent note fur-
nished to the Committce the position rcgarding dereservation of vacancies
reserved for Scheduled Castes/Scheduled Tribes in NTC (SM) Ltd. and NTC
(MN) Ltd. has been stated to be as follows :



49

NTC (SM) Ltd.
As on December, 1982 :
. Without lapse With lapse
SC ST SC ST
Group A 24 11 13 6
Group B 17 7 8 4
NTC (MN) Ltd.
As on December 1982 :
Without lapse With lapse
SC ST SC ST
Group A 32 12 13 4
Group B 43 18 14 4

3.91 The Committee regret to note that in NTC (WBABO) Ltd. during
the year 1982, ome post in Class 1II and 83 posts in Class, IV reserved for
Scheduled Castes and onc post in Class I one post in Class, III and 32 posts
in Class IV reserved for Scheduled Tribes have beem lapsed after carrying
forward for three ycars. thus the claim made by NTC (WBABO) Ltd. that
they are not dereserving any posts as a matter of principle is not borne out by
the information furnished to the Committee, Lapsing of a vacancy takes place
only aftar dereservation of reserved vacancy. The Committee further note
that in NTC (SM) Ltd. 13 posts reserved for Scheduled Castes and 6 posts
reserved for Scheduled Tribes in Group ‘A’ and 8 posts reserved for Scheduled
Castes and 4 posts reserved for Scheduled Tribes in Group ‘B’ have also been
allowed to lapsc in December, 1982. In NTC (MN) Ltd. 13 posts reserved for
Scheduled Castes and 4 posts reserved for Scheduled Triber in Group ‘A’ and
14 posts reserved for Scheduled Castes and 4 posts reserved for Scheduled
Tribes in Group ‘B’ have also lapsed, in December, 1982,

Lapsing of a large number of carried forward vacancies is a clear proof
that sincere efforts have not been made to recruit Scheduled Caste/Scheduled
Tribe candidates before the expiry of three recruitment years. The Commtttee
are as a principle, opposed to dercservation. The Committce recommend that
dereservation should be resorted to only when it is absolutely nceessary and all
efforts including special recruitment to locate suitable Scheduled Caste/Schedu-

led Tribe candidates have failed.

G. Rosters
3.92 It has been stated that in NTC (WBABO) Ltd. rosters are being
maintained properly for each mill and Subsidiary Head Office to give effect to
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reservation orders prescribed. Vacancies are marked as ‘Reserved’ or Unreser-
ved’ according to the model roster each of 40/100 points, as described
below ;

For ‘A’ & ‘B’ Group of posts—40 points.
For ‘C’ & ‘D’ Group of posts—100 peints.

Rosters are being maintaircd for rcmotions also.  These Rosters are
maintained in a Register in the prescribed form.

3.93 Liaison Officers nominated for this purpose conduct annual inspec-
tion and send Annual Report to the Ministry and to the National Textile

Corporation Ltd., New Delhi, at the end of each year.

. 3.94 During cvidence when asked how many types of rosters were
being maintained, the Chairman, National Textile Corporation (WBABO) Ltd.
has stated that two types of rosters for Recruitment and Promotion are being
maintained in their Subsidiary. But for confirmation no roster is maintained..:

3.95 The Committee desired to know whether all people were con-.
firmed after the period of probation if they were found suitable. The Chairman, -
NTC (WBABO) Ltd. has stated as follows ;

. § . . A
‘“Yes depending upon the vacancies. In fact, the recruitment is madg;.1
according to vacancies only. Confirmation is made after one year
usually.”

When asked to give details of cases where Scheduled Caste/Scheduled
Tribe employees of NTC (WBABO) have not been confirmed after the usual *
period of probation of one year, it has been stated in a note furnished to the -
Committee that there is no casc of an employce belonging to Scheduled Caste/ -
Scheduled Tribe in NTC (WBABO) Ltd. whose services have not been confir-
med on expiry of probation period.

396 During evidence when the Committee pointed out that the Study
Group, during its visit to Bomby, checked some rosters maintained by NTC
(MN) and found the rosters preparcd in the same hand and same ink which '
showed that these were preparcd fresh, the Director (Personnal), NTC (HC)'
Ltd. has informed the Committec that transference has been done ffom the
old records to the new records on the eve of the visit of the Study Group.

3.97 When asked to clarify whether the pusters of NTC (MN) Ltd.
were reconstructed from old records or prepared abresh on the eve of the visit
of the Study Group of the Committee, it has been stated in a note submitted
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to the Committee that the recruitment rosters prepared in 1977 had over a
period of time deteriorated in condition in some of the mills. It has been
observed:—

(a) there is lack of uniformity in shape and size. The binding of the
rosters is not adequate. Folio numbers are hand-written and not
printed as it should have been. The few overwritings are due to lack
of clear understanding of the instructions.

(b) One roster is being maiu.taincd for all Groups and not separately
for A, B, C, D and D (Sweepers).

(c) The promotion rosters have not been prepared.

The Group-wise rosters have been re-constructed in 1982 from the old
records_whetever it became necessary so as to be in conformity with the
requirements of the instructions.

No fresh and new rosters have been prepared on the eve of the visit of
Parliamentary Committee in June, 1983.

Vide recommendation No. 102 of the Parliamentary Committee Report,
the Chairman-cum-Managing Director has inspscted the rosters in September,
1983 and has issued the following instructions.

“Duly bound and serially numbered rosters of Standard type for
use in all the mill units for the purpose of maintaining uniformity
be prepared. Every folio of the roster will contain printed
prescribed tabulated heading at the top. The concerned liaison

officers have been made responsible for the maintenance and up-
keep of these rosters under the strict surveillance of mill heads and

Corporate Office.”

Accordingly re-constructed rosters as on January,1984 have been inspect-
_ed by the Liaison Officer singed as on 23rd to 25th Janunry, 1984.

398 The Committee have been informed that in NTC (MN) promotion
rosters were not prepared and the recruitment rosters prepared in 1977 had
over a period of time deteriorated in condition in some mills as these were not
properly bound. Further, only one roster was being maintained for all Groups
and not separately for A, B, C, D and D (Sweepers). Also there were few over
writings due to lack of clear undetstanding of the instructions. Groupwise
rosters were reconstructed in 1982 from the old records wherever it became
pecessary 8o as to bring conformity with the requirement of Instructions.

The Committee feel ushappy that proper attention had not beea paid to
Government lnstuctions about the proper maintenance of rosters,
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The Committce attach great importauce to the proper maintenance of the
rosters, as in their view, rosters are the only mechanism through which the
representation of Scheduled Castes and Scheduled Tribes in services can be

watched.

The Committee recommend that the position about the maintenance of
| rosters should be reviewed in all Subsidiary Corporations and NTC (Holding
Company) should ensure that the staff entrusted with this work is well
conversant with the orders/instructions issued by Government from time to time
for the proper maintenance of rosters. If necessary, a training programme may
be deviscd for the staff who are responsible for the maintenance of rosters. The
Committee further recommend that rosters maintained by all the Subsidiary
Corporations of NTC should be checked periodically at least twice a year, and

discrepancies noticed in their maintenance shoald be rectified immediately.



CHARTER 1V
MISCELLANEOUS
o 5 A. In-Service Training

4.1 It has been stated that in NTC (WBABO) Ltd., the management
has introduced inplant training scheme for employees by which Scheduled
Caste/Scheduled Tribe candidates will be involved in various training pro-
grammes conducted by various institutions (including NTC Staff College) and
Governmsant so that th: employees belonging to these categories may be
equiped with _thc knowledge and skill for higher and higher jobs within
the organisatign. .

' 42 Inanote furnished to the Committee it has been stated that in
NYC (WBABO) Ltd. Inplant Training Scheme is there but specifically not
for Schaduled Castes/Scheduled Tribes. During 1981-82 twenty (20) workmen'’
from Scheduled Caste/Scheduled Tribe community have undergone training
at Gaya Cotton & Jute Mills, Gaya.

4.3 1In reply to a question it has begn stated that the NTC Staff College,
Colmbatore started functioning in' Desember, 1978 Eight Officers includiug one
Scheduled Caste Officer in Group ‘A’ have 8o far been imparted training by
the NT€ Staff Colicge.

4.4 The details of Scheduled Caste/Scheduled Taibe officers who have
been sponsored for various courses/training by NTC (MN) Ltd., bave been
stated to be as follows :

(1) A Schaduled Casto Production Manager, was twice recommended
to the Government for overseas training programme in Austrila in
1979 aad again in 1981 to Poland under Colombo Plan. His
name was not in the final list finalised by Government.

(2) A Scheduled Caste Sales Officer was sponsored for a training pro-
gramme in "Markeung Management” held under the aegis of NTC
Staff College in February 1983. He did not attend.

(3) A Scheduled Caste Cost Accountant, completed training programme
in “Cost Control’, in April 1983 under the segis of NTC Staff
College.

(4) A Scheduled Caste Officer (Dyeing), completed 3 weeks, “‘General
Management” training course at Coimbatore in Docember 1981 , in
NTC Staff College.

3
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(8) All the six “Management Trainees” were given opportunity rotaté
in their respective training assignment in eleven ‘mill units, five of
them locate in up country.

Two Schoduled Caste/Schoduled Tribe officers will attend course on
Management of reservations and directives in Public Enterpises for Scheduled
Castes/Scheduled Tribes during January/February, 1984.

4.5 The Committee note that in NTC (WBABO) Ltd. there is an in-plant’
training scheme for giving training to the employees. Officers of National
Textile Corporation Ltd. are also sent to NI'C Staff College, Coimbatore and
to foreign countries for training. The Committee recommend that preferende
should be given to Scheduled Caste/Scheduled Tribe Officers for vatfous training
programmes both inside the counfry and abroad so as to expase them to
modern methods of management and technology and thereby eqwip . them to
occupy higher executive posts in National Textile Corporation.

B. Apprenticeship Training )
4.6 It has becn stated that Apprenticeship training is given by National

Textile Corporation (West Bengal, Assam, Bihar and Orissa) Ltd., as par the
Apprentlces Act, 1961, ,

4.7 The total number of persons and the number of Scheduled'Chstés
and Scheduled Tribes among them who were ' given Apprenticoship 'I‘ruinmg

in different tmdes during the years 1980, 1981 and 1982 have boen mtéd to be
as follows :
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4.8 The Study Group of the Committec during its visit to NTC
(APKK & M) Ltd., in Junc-July, 1983 had pointed out that the Ministry of
Labour and Employment had issucd orders that the employer should cndeavour
to absorb at least 50% of th: Apprentices trained by it in the organisation.
itself. The reproscntative of the National Textile Corporation Ltd., promised to

look into the matter.

In a subscquent note furnished to the Committee, it has becn stated
that in NTC (APKK & M) Ltd., absorption of Apprentices depends on
availability of vacancies at the time of completion of training period. How-
ever, preference shall be given to Scheduled Caste/Scheduled Tribe candidates
in absorption as and when such a situation arises. All endcavours are made
to absorb such Scheduled Caste/Scheduled Tribe candidates.

4.9 In the Apprentices Act, 1961, it has been provided that in every desig-
nated trade, training places shall be reserved by thc employer for the Scheduled
Castes and Scheduled Tribes. The Ministry of Labour have ride their O M. No.
DGET-2(5)80-AP dated 28.5.1980, issued instructions that 509, of the direct
recruitment vacancies should be filled by trained apprentices. _

The Committee are unhappy to note that out of 9 apprentices engaged
by the NTC (WBABO) Ltd. during the years 1980, 1981 and 1982 only 3
belonged to Scheduled Caste/Scheduled Tribe. The Committee need hardly
stress that unless a large number of Scheduled Castes and Scheduled Tribes are
taken as apprentices and subsequently absorbed in the services of National Tex-
tile Corporation Ltd. and its Subsidiaries the backlog can not be cleared in the
near future. The Committee, therefore, recommend that a larger number of

Scheduled Castes/Scheduled Tribes should be engaged as apprentices and they
should be given prefercnce for absorption after they are declared successful,

C. Housing Facilitles

4.10 It has been stated that wherever housing facilities are available
in NTC (WBABO) Ltd., the same arc provided to Scheduled Caste/Scheduled
Tribe employees at par with others.

4.11 Committee have becn informed that 2649 employeces have been
provided accommodation by NTC (WBABO) Ltd., out of which 110 belong to
Scheduled Caste Community and 19 from Scheduled Tribe community. The
details are as follows :
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Name of the Mill sC ' ST
1. Associated Industries 22 18
(Assam) Spg. Unit.
2. Bangasri Cotton Mills 5 —_
3. Bengal Fine Spg. & Wvg.
Mill No. 1 20 -
4. Gaya Cotton & Jute Mills 40 -
5. Jyoti Weaving Factory 8 —
6. Luxmi Narayan Cotton Mills 10 —_
7. Sodepore Cotton Mills s 1

—

4.12 Asregards NTC (APKK & M) Ltd., it has been stated that in
Mysore Mills there are 176 quarters, 15 cmployees belonging to Scheduled
Caste have been provided accommodation in these quarters.

4.13 During cvidence when the Committee pointed out that agenocies
like HUDCO and Housing Boards were there and desired to know whether
National Textile Corporation Ltd. could coordinate the work with those agen-
cies 80 as to provide housing facilities to Scheduled Caste/Scheduled Tribe
employees, the representative of the Ministry of Commerce (Deptt. of Textiles)
has agreed to consider the proposal.

4.14 The Committee are unhappy to note that there is no reservation in
the allotment of residential accommodation to Scheduled Castes and Scheduled
Tribes in NTC (WBABO) Ltd. and NTC (APKKM) Ltd. Out of 2649 quarters
in various mills of NTC (WBABO) only 129 have been allotted to Scheduled
Caste and Scheduled Tribe Employees. Similarly out of 176 quarters only 15
have been allotted to Scheduled Castes and Scheduled Tribes by the NTC

(APKK&M) Ltd.

The Committee recommend that as per instructions of the Ministry of
Works and Housing atleast 10 per cent quarters should be reserved for Sche-
duled Caste and Schcduled Tribc ¢mployces by all the Subsidiary Corporations
of National Textile Corporation Ltd.

4.15 The Committee also suggest that National Textile Corporation Ltd.
and its Subsidiary Corporation should explore the possibility of constructing
more quarters for thein employces with the assistance of HUDCO and State
Housing Boards.
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D. Redressal of Grievances

4.16 It has been stated that in NTC (WBABO) Ltd. there is a cell for
Scheduled Caste/Scheduled Tribe in the Subsidiary Head Office under the direct
control of the Liaison Officer. Grievances received from Scheduled Caste/
Schedyled Tribe employees are sorted out in the shortest possible time by
making special efforts.

4.16A. In reply to a question it has also been stated in a note furnished
to the Committee that a complaini/ropresentation register is maintained in
the Cell and checked by the Liaison officer periodically to ensure proper
redressal of grievances of Scheduled Casts/Scheduled Tribe omployees. During
the last three years six representations. complaints were received by Scheduled
Caste/Scheduled Tribe cell which mainly pertained to promotions.

4.17 During evidence when the Committee desired to know whether
any case of harassment to the Scheduled Castes/Scheduled Tribes in Maha-
rashtra, Bangalore and Calcutta Subsidiaries had come to notice, the represen-
tative of National Textile Corporation Ltd., has statcd that a ropresentation
has been given by the Secretary of Scheduled Castes/Scheduled Tribes Associa-
tion. .The comments of the Subsidiary have been called for on receiving the
complaint and then a team of two persons from the Holding Company has
boen sent to go into the details.

418 When asked to citc some cases of harassment, the witnoss has
stated that there is a case of Production Manager requesting for transfer from
Akola to Bombay which has been brought to the notic: of the Subsidiary and
the transfer has been effected.

419 When the Committee drew the attention to a complaint about
harassment of Scheduled Caste/Scheduled Tribe employees in the Maharashtra
Subsidiaries, the Chairman, NTC (MN) has informed the Committee during
ovidence as follows :

“As far asour Subsidiary in Maharashtra is concerned, I can say with
full confidence that it is absolutely wrong ; there is no harassment
whatsocver. They are our omployees. Wo have been training
them, promoting them and so on. Ther¢ would hardly,be any
reason that the management should induige in any harassment.”

The Chairman, NTC (SM) has further stated as follows :
“These reports have been investigated. Compliance reports have
also been sent.” :

420 When the Committec pointed out that there was no arrangements
for the redressal of grievances of the Scheduled Caste/Schoduled Tribe
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employecs and desircd fo -know whether setting up of Gricvancer Cell at the
level of the Holding Company would b: consid:red, the Chairman of the
NTC (HC) Ltd., has stated during evidence as follows :

“There should be a proper system to record their grievances and to keep
arecord of them, invite comments from thc officer concerned
or the department concerned or the Subsidiary concerned, and
also it should be recorded that they are disposed of satisfactorily. I
can assurc you that we are going to define and lay down a system.”

4.21 The Committee note that there 18 a Scheduled Caste/Scheduled Tribe
Cell in the Subsidiary Head Office of NTC (WBABO) Ltd. under the direct
control of the Liaison Officer. Grievauces received from Scheduled Caste/
Scheduled Tribe employces are dealt with by the Cell. A complaint/represen-
tation register is maintained in the Cell and checked periodically by the Liaison

Oficer to ensure proper redressal of grievances of Scheduled Caste/Scheduled
Tribe employees.

The Chairman, NTC (HC) Ltd. has agreed during evidence that there
should be proper system to record the grievances of Scheduled Caste/Scheduled
Tribe employecs and to investigate them after obtaining comments from the
Subsidiary conceined. He also assured the Committee to introduce a system
for redressal of grievances of Scheduled Caste/Scheduled Tribe employees. The
Comnmittee trust that NTC (Holding Company) will issue necessary instruc-
tions in this regard. The Committee would like to be apprised of the action
taken in the matter. The Committce suggest that in all the Subsidiary Corpo-
rations of NTC Complaint register should be checked by the concerned Liaison
Ogficer and a periodical report on disposal of complaints should be submitted
to Chairman and Managing Director of the Subsidiary to ensure that com-

plaints/respresentations recieved from Scheduled Caste/Scheduled Tribe emplo-
yees are disposed of promptly and judiciously.

E. Welfare Schemes

4.22 1t has been statcd that in NTC (WBABO) Ltd., it is rather obli-
gatory on the part of the organisation to look after the interest of its employees

in gencral and Scheduled Caste/Scheduled Tribe employees in particular.
NTC (WBABO) Ltd., has introduced a scholarship scheme w.e.f. 1.1.1983
according to which four scholarship each of Rs. 300/- per month will be
awarded to four deserving students already studying in Textile Technology

Institutes at Berhampore, Serampore, West Bengal, after their successful
completion of 1st year study. '
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The details of the Scholarship Scheme are at Appendix-VII. It is sesn
that the scheme is meant for Scheduled Caste/Scheduled Tribe students
exclusively. .

In reply to a question it has been stated that only one student belonging to
Schedulod Caste Community has been benefited under the qcholarship Scheme
s0 far. .

423 During the visit of the Study Group of the Committee to Bang-
alore in Junz-July, 1983, th: Schadulad Cast:/Ssh:duled Trib: employzes of
NTC (APKKM) Ltd., inform:d the Committ:: that no scholarships to the
children of Scheduled Caste/Scheduled Tribe cmployc.s were given. In this
connection it has been stated in a note furnished to the Committee that NTC
(APKK & M) Ltd., have granted scholarships to the children of its employees.
The amount of the scholarship is Ré 500/- per year. Tho dctails of the
scholarships granted during the last three years have bgen stated to be follows—

Year SC ST General Total .
1980-81 5 1 58 64
1981-82 6 1 63 70
1982-83 3 g 47 50
. .

. Total : 14 2 168 184

B

4.24 1t has been stated that NTC (WBABO) Ltd., prapose to set up
more Retail Shops in the rural arcas “which has alrcady becn approved by the
Board of Directors for supplying cloth worth Rs 3000/- to any Scheduled
Caste/Scheduled Tribe candidate who may be interested. This amount will
be treated as Joan and the rcalisation will be made after the sale of cloth.

4,25 When the Committee pointad out that NTC (WBABO) has
approved a proposal supply cloth worth Rs. 3000/- to any Scheduled Caste/
Scheduled Tribe candidate who may be interested and desired to
know the outcome of the proposal, it has been stated in a note - furnished to
the Committee that while publicity has been made but till now they have not

received any application from amongst the Scheduled Caste/Scheduted Tribe
community.

4.26 During evidcnce whoa the Committes drew the attention to various
schemes under Integrated Rural D:velopment Programmes and desired to
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know the concessions oxtended to the Scheduled Castes/Scheduled Tribes to
encourage them to enter in the business of marketing of National Textile
Corporation Ltd., products, the Secretary (Textiles) has stated as follows :
“Poople will not be very keen to deal in textiles, because the whole
industry is in doldrums. Many people are finding it difficult, because
it is not moving. There will be problem in textile distribution.
So far as the general distribution pattern is concerned, the MD will
explain the position.”

4.27 When the Committee desired to know whether the marketing could
be done through Scheduled Castes/Scheduled Tribes after imparting training in
textile markcting to them, the witness has statea as follows :

“In the textilc industry there are three sectors-handloom, powerloom
and mill. The handlooms and powerlooms are today producing
two-thirds -of the requirements and all the mills together
are producing just a little over one-third. The requirements of
the local population in terms of their local wearing habits like
sarees or dhotis in Orissa and Bengal are largely made by the hand-
loom sector. Many facilities, benefits and marketing support are being
given to the handloom scctor. In addition, there is the Janta cloth,
scheme. Then the NTC and the private mills produce 350 million
metres each of controlled cloth. These are the basic types of cloth-
ing which will mect the requirements of the poorer sections of the
community. The question asked by the Committee is the manner
in which we can encourage psrsons belonging to the Scheduled
Castes and Scheduled Tribes to take to marketing in order to better
their prospects. In that context I was saying that the sale and general
movement of mill cloth is very sluggish. Ever since tho Bombay
strike, for the last 2-3 years it has not looked up at all. NTC is
one of the worst sufferers because of the fact that they do not have
the modern equipments and pecople mostly go by brand image. So,
they have to cross over all those hurdles. Iam not saying we
should not encourage.”

The MD, National Textile Corporation Ltd., has further stated as
follows :

“We are required to produce 300 thousand metres of controlled cloth.
The present system is 1/3rd of the total production of NTC is
through National Consumer Federation. Itis entirely meant for
the poor people. But distribution is not given in the hands of
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individuals. That will remain as policy matter. We have retail
shops scattered.”

He has added that they have given cloth worth Rs. 3000/- to individuals
and the response on thataccount has not been very encouraging as has been

indicated by the Secretary.

4.28 When the Committee suggested that a stock worth of Rs. 20,000/-
could be given to these individuals fo cnter the market, the Sccretary (Textiles)
has promised to consider the proposal. He has further stated that facilities
can be given but the prosperity would depend upon the turn over the indivi-
dual is able to achieve. In the last two or three years, except powerlooms, the

market has been sluggish.

4.29 When the Committec pointed out that every mill had to conduct
certain welfare activities, the Chairman, NTC (APKK&M) Ltd. has informed

the Committee during evidence that in their Subsidiary thcy have taken a
number of steps for the welfare of the Scheduled Caste/Scheduled Tribe

employees.

4.30 When the  Committce desired to know whether any uniform policy
could be formulated, the Secretary (Textiles) has informed the Committec that
National Texti}e Corporation Ltd. are incurring very hczvy losses overy year.
In this connection the witness has further informed the Committee as folows :

“There are a number of difficultics, wec have to attcmpt and remedy
them. But on the point of welfare measurcs, we should like to do
whatever wc can but we have got financial constraints. $uppose if
we say that we will give housing for Schednled Caste and Scheduled
Tribe employces and if we do not have funds, how is it possible?”

4.31 The Committee note that NTC (WBABO) Ltd. has introduced
scholarship scheme w. a. f. 1. 1. 1983 under which 4 Scholarships of Rs. 300/-
each per month will be awarded to four deserving student of Textile Teehmo-
logy Institutes in west Bengal afte: they successfully complete first year of
their study. The Committee find that only one Scheduled Caste student has
been granted the scholorship so far under this scheme. The Committee recom-
mend that the scheme should not be confined to West Bengal only but it
should be extended to other States covercd by the subsidiary.

4.32 In NTC (APKKM) Ltd. there is anotner scheme of awarding scholar-
ships @ Rs. 500/- per year to the children of the employces. During the year
1980-81 to 1982-83 out of 184 scholorships granted to the children of employee
16 scholorships have been given to the children of Scheduled Cast/Scheduled
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Trikc (mploycer, which ccmes to sbout 8.5%. The percentage of Scheduled
Cast and Scheduled Tribe population both in Andhra Pradesh and Kamataka
is 13 and 5 respectively, whila in Kerala it is 99, and 59, respectively. The
Committec recommerd that NTC (APKK&M) Ltd. should ensure that the
Scholarships awarded to the children of Scheduled Caste/Scheduled Tribe emplo-
yees are in proportion to their population in the State concernad. '

4.33 The Commitice rote that N\TC (WBABO) Ltd. propose to set up
more retail shops in rural areas and there is a proposal to supply cloth worth
Rs. 3000/- to any Scheduled Caste/Scheduled Tribe person who may be interes-
ted to engage himself in this trade. The amount will be treated as loan and
realisation would be made after sale of the cloth. The Committee fecl surprised
that no application has so far been receieved from Scheduled Caste/Scheduled
Tribe persons under this scheme. When the Committee suggested that the‘
amount of Rs. 3000/- was not enough to deal in cloth, the Secretary, (Textiles)
promised to look into the matter.. The Committee recommend that in order to
make this scheme successful the amount of loan for purchase of cloth should be
increased to Rs. 5000/-.

4.34 The Committee also recommend that various welfare schcmes intro-
duced by the Subsidiaries of NTC which aim at improving the socio-economic
conditions of Scheduled Castes/Schedulad Tribes should be widely publicizcd so
that maximum number of persons belonging to these ccmmurities cen 11 ke
advantage of them.

A.C. DAS
NEW DELHI; Chalrman,
April 24, 1984 ) Committee on the welfare
Vaisakha 4, 1906 (S). of Scheduled Castes and

Scheduled Tribes.



APPENDIX-1
INSPECTION REPORT

Report on the Implementaion of Rules Regarding Reservation of Posts
for Scheduled Castes and Scheduled Tribes tw NTC (WBAB&O)
Ltd. Calcutta Dated 30-10-1983

The undersigned and Shri S.C. Dogra, Assistant visited in October, 1983
NTC (WBAB&O) Ltd. Calcutta to help this Subsidiary Corporation in the
matter of Scheduled Caste/Scbeduled Tribe and other connected records to
show how far the rules regarding reservation for Scheduled Castes and Schedule
ed Tribes are being implemented in that Office. The records were shown
by Shri S.K. Chatterjee, Asstt. Manager (IR), Shri G.D. Datta, Sr. Asstt. and
Shri Mandal, Assistant dealing with the subject matter in Subsidiary Office.
Some defects were orally pointed out and the tour report is given below :

1. Rosters™

The rosters have beon maintained in a register form for the posts filled
by direct recruitment. The points in the rosters have been earmaked correctly
in accordance with the model rosters. The carry-forward rule of unfilled
reserved posts in case of direct recruitment have been followed correctly.

Il. Guard Flle

The Subsidiary Corporation is maintaining a guard file containing
substantial orders regarding reservation of Scheduled Castes/Scheduled Tribes.
But some instructions rcceived from the Holding Company were not circulated
to National Textile Corporation Mills under them. The Subsidiary has been
advised to circulate the instructions to all the National Textile Corporation
Mills under them for necessary action and compliance.

IIl. Separate cell fos SC|ST and Liatson Officer

As per Government of India’s instructions every Public Sector Undertak-
ing should szt up a Cell under the direct control of Liaison Officer to enable
him to discharge his duties effectively. Shri S.K. Chatterjee, Assistant Manager
(IR) is acting as Lisison Officer in the Subsidiary Office/NTC (WBAB&O)
Ltd., Calcutta.
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1V. Stoff Pesition in tle NTC (WEABd O) Ltd. Including Mills as on 1-1-1983

Ll

Groups Total No.‘ No. Percentage Shortfall
No.of of of '  SC ST SC ST
employ SCs  STs
ees

Group A 114 1 —_ 0.88% - 28 10

Group B 301 4 - 133y — 54 26

Group C 1349 14 1 1.04%, 0.079% 213 110

Group D 16707 1714 102 10.25_% 0.619% 1446 1045

Group D

(63] i 106 106 —_ 100%

It will be secn from the above statement that the representation of
Scheduled Caste/Scheduled Tribe in Group A, B and C posts is negligible.
The attention of the Subsidiary Corporations was drawn to the poor represen-
tation of Scheduled Caste/Scheduled Tribe community candidates and advised
them to make up the shortfall by advertising the reserved posts exclusively
for Scheduled Caste/Scheduled Tribe.

V. Training Programmes :

“It has been emphasised by the Government of Indiathat while spon-
soring namcs for training in Institutions in India and abroad due care should
be taken to sponsor Class I Officcrs belonging to Scheduled Caste/Scheduled
Tribe alongwith others. Likewise, while sending officers for attending con-
ferences, seminars, etc. the Scheculed Castc/Scheduled Tribe Officers are
also to be included. This is witha vicw to equip them with the necessary
training to have a first hand knowledic zhout the development in a particular
field so as to discharge thcir duties with confidence and dicisiveness.

V1. Transfer of Sweepers|Frashes|Chowh idars to the Class IV Posts

According to the existing instructions of the Government of India,
25% of the vacancies of Pcons arc to be filled up by transfer from
Sweepers/Frashes/Chowkidars. WLlilc no such provision has been made in
the recruitment rules for Class 1V catcgorics of posts, promotional avenues
have been previded for suck categerics of empleyecs to the posts of Dupticat-
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ing Machine Operator/Daftary alongwith Attendants. In this connection, it
may be pointed out that appointment of Attendants is from Matriculates and
as such it is felt that Sweepers, Chowkidars who are normally illiterates may
not be in a position to compete with the Attendants for the posts of Dupli-
cating Machine Operator/Daftary. It would, therafore, be in the interest of
the weakest among the weak that 259 reservation is made for them on the
lines of the Government instructions.

VII. Travelling Allowan;:e to SC/ST Candidates i

. According to the Government institructions as contained in para 25 of
the Boochure on reservation for Scheduled:. Caste/Scheduled Tribe in services
(third Edition 1972) when Scheduled Caste/Scheduled Tribe candidates are
called for interview/tests, (the recruiting authority is required to allow such
candidates necessary travelling allowance. The Subsidiary Corporation is
paying travelling allowance to Scheduled Caste/Scheduled Tribe candidates at
the time of interview/tests. In fact, thc admissibility of travelling allowance
should be mentioned in 3he advertiscment itself so that Scheduled Caste/
Scheduled Tribe candidates come forward in adcq9ate number.

VIII. Exchange of Reservation :

The procédnre of exchange of vacancies betwcen Scheduled Caste/Sche-
duled Tribe hawe not been followed. Tie authorities have been requested to
follow the procedure of exchange of vanancics between Scheduled Caste/
Scheduled Tribe as per guidelines issued by thc Government. The rescrvation shall
have to be carried forward to subsequent three ycars of recruitment. Recruitment
year shall mean a ‘Calendar Year’ for the purpose of threc yearslimit for carry-for-
ward to reserved vacancies the year shall be in which the rccruitment is actually
made. When a reserved vacancy could not be filled by respective Scheduled
Caste category employee cven in the third year of reciitment the Scheduled
Caste posts can be offered to Scheduled Tribe cand:dates and the Scheduled
Tribe posts can be offered to Scheduled Caste candidates. For example, in a
particular year, if 10 posts arc to be filled, out of which 4 posts ‘arc reserved
for Scheduled Caste and 2 posts are res>rved for Scheduled Tribe (onc of thesc
two posts is in the third year of carried forward) and 4 posts for general candi-
dates, the requisition should mentioned that against one of thé rcserved
Scheduled Tribe, the Scheduled Caste candidate can also be considered in case
of non-availability of Scheduled Tribe candidates.

2. From the above report, it is apparent that the recpresentation of
Scheduled Caste/Scheduled Tribe in National Textile Corporation (WBAB & O)
Ltd., Calcutta is quite negliigble. The authoritics have bzen rcquested orally
during the inspection to make special cflorts to do som:thing in the matter,
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3. While sending a copy,of the above report to Chairman-cum-Managing
Director, NTC (WBAB & O) Ltd., Calcutta, we may request him to initiate
urgent action to improve the representation of Scheduled Caste/Scheduled
Tribe in the services of NTC (WBAB & O) Ltd., Calcutta including mills and

send to us a compliance report by the end of December, 1983, .
Sd/- Sd/-
(S. C. DOGRA) (O. P. SATOLIA)

Inspection Report on the)implementationjof Rulas Regarding Reservation
of Posts for Scheduled Castes and Scheduled Tribes in NTC (Maharashtra
North) Limited, Bombay—Dated 6.12,1983 & 7.12.1983

L

An inspection team consisting of Shri O.P. Satolia, Senior Assistant
dealing with the subject matter of Scheduled Caste/Scheduled Tribe in National
Textile Corporation Ltd., New Delhl and Shri S. K .!Gupta, Assistant, Personnal
Division visited National Textile Corporation (MN) Ltd. Bombay on 6.12.1983
and 7.12.1983 to see how far rules regarding reservation for Scheduled Caste/
sScheduled Tribe are being implemented in that Subsidiary Corporation. ¥he
records were shown by Sh. P. N. Wagmare, Personnal Officer National Fextile
Corporation (MN) Ltd. when Sh. S. S. Wadhwani, Sr. Manager (Pers. Admn.)
and Liaison Officer for Scheduled Caste/Scheduled Tribe Cell was present. The
feport’s as under :—

I. Rosters :

The rosters have been maitained group-wise in a register form for the post
filled by direct recruitment. The points in the rosters have been earmarked
correctly in accordance with the model roster. The carry-forward rules of
unfilled reserved post in case of direct recruitment have been carry-forwarded
correctly. But they did not maintain the rosters post-wise. The promotion rosters
have not been maintained by th: Subsidiary Corporation. They have been
pointed out to follow the reservation orders in case of posts filled by promotion
and according to that they should maintain th: rosters' for group-wise and. post-
wise. Ths discripencies found in the rosters have also been pointed out orally.

11. Guard File :

The subsidiary corporation is maintaining a guard file containing the sub-
stantial orders regarding reservation of Scheduled Caste/Scheduled Tribe. All
the instructions received from Holding Company were circulated to their umits.
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1t has also been noticed that th: instructions reccived on the subject are not

reaching their units in timo and without completc instructions, they lare facing'
a lot of problems in implementing the instructions in regard to Scheduled Caste/
Scheduled Tribe matters. They have been advised to strictly follow the proce-

dure and circulate all the instructions/orders to their units in time for necessary

action and compliance.

II1. Separate Cell for Scheeuled Cast/Scheduled Tribe and Liaison Officer

As per the Government of India Instrutions/orders every Public Sector
Undertaking should set up a Cell und:r ths direct control of Liaison Officer to
enable him to discharge his duties effectively. Shri S. S. Wadhwani, Sr.
Manager (Pers. Admn.) is acting as Liaison Officer in the Subsidiary Office and
handling this work in a proper way in implementing the instruction for Sche-
duled Caste/Soheduled Tribe.

1V. Staff Position in NTC (MN) Ltd., Bombay as on 31.12.82 Head Office Level :

Group Year  Total No. No. ofre- No. oE.-SC/ST Remarks
of employees  cruitment actually appointed
made for SC/ST

SC/ST

A 1977 2 1 - S 40 point
1978 2 - 1 - - roster
1979 10 2 - - 1
1980 2 - - —_ -
1981 9 1 1 4 2

B 1977 1 | - - 40 point
1978 3 - 1 - - roster
1979 4 1 —_ - -
1980 4 - —_ =

C 1977 8 1 1 - - 100 point
1978 1 - - 1 - roster
1979 6 —_ - 1 —
1980 16 1 1 3 -
1981 1 _ - —_ —_

D No recruitment has been made since 1977.
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Staff Position in NTC (MN) Ltd. Bombay Including Mills

Group Total No. of No. of SC/ST Shortfall SC/ST
employecs '
‘A 257 6 6 32 12
‘B’ 319 5 6 43 18
‘C 19688 2023 707 — 348
‘D’ 9468 2612 888 O —
D (Sweepers) 7 7 - - -

It will be scen from pre-page that the representation of Scheduled Caste/
Scheduled Tribe in Subsidiary Head Office is satisfactory but so far as Units
of this Subsidiary Corporation are concerned the representation in Group ‘A’
and ‘B’ posts is poor. Attcntion of the subsidiary corporation was drawn to
the poor representation of Scheduled Caste/Scheduled Tribe community candi-
dates and advised them to make up shortfall by advertisement of vacancics as
excluswely for Scheduled Caste/Scheduled Tribe candidates. The subsidiary
Corporatnon is also apporaching Scheduled Caste/Scheduled Tribe welfare Asso-
ciation in Bombay for Consoring the names of SC/ST candidates against various
posts. A copy of the same may please be seen at F/A. Further the subsidiary
corporation havc issued special advertisement exclusively for Scheduled Caste/
Scheduled Tribe on all India basis to cover up the shortfall for some posts,
but the responss from Scheduled Caste/Scheduled Tribe candidates are neg-
ligible. On going through thc various adv:rtisements issued by the subsidiary
corporation the following discripencies -have been noted :—

(i) Pay scale of each post have not been indicated.

(ii) age limit prescribed for direct recruitment to service or post for candi-

dates belonging to Scheduled Caste/Scheduled Tribe have not been
indicated,

(iii) TA for attending the interview/tests has not been indicated. . In the
absence of such provision Scheduled Caste/Scheduled Tribe candidates
who are hailing in the rural areas/hilly areas may not apply for the

post duc to financial problems. In this regard they have been advised
to insert this clauge in the advertisement itself.

V. Training Programme :

It has been emphasised by the Government of India that whlle sponsorjng
names for training in Institutions in India and abroad due care should be taken
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to spomsor Class 1 officers .belonging to Scheduled Caste/theduled Tribe
alongwith others. Like-wise, while sending of officers attending confe-

rence se minars, etc. the Scheduled Caste/Scheduled Tribe officers are also to be
incl uded. This is with a view to equip them with the necessary training to have

a first hand knowledge about the development in a particular field so as to
d ischarge their duties with confidence and decisiveness.

V1. Exchange of Reservation

The procedure of exchange of vacancics betwcen Scheduled Caste/Sche-
duled Trite have not been followed. The authorities have been rcquested to

follow the procedure of exchange of vacancics between Scheduled Caste/Sche-
duled Tribe as per guidelines issued by the Government. The rescrvation shall
have to be carried forward to subsequent three years of recruitment. Reccruit

ment years shall mean a calendar yéar for the purpose of thrce year shall mean
the year in which the recruitment is actually made. When a reserved vacancy

could not be filled by respective Scheduled Castc category employec even in
the third year of recruitment, the Scheduled Castc posts can be offered to
Scheduled Tribe candidates. For example, in a particular ycar, :f 10 posts are
to be filled, out of which 4 posts are reserved for Scheduled Caste and 2 posts
are reserved for Scheduled Tribc (one of thesc two posts in the third year of
carried forward ) these 4 posts for general candidates, the requisition should
mcntion.that ageinst one of the reserved for Scheduled Tribe, the Scheduled
Caste candidates can also be considercd in case of non-availability of Sche-
duled Tribe candidates. '

VI Transfer of Sweepers/Frashes/Chowkidars to the Class IV Posts :

According to the existing instructions of the Government of India 25% of
these vacancies of peons are to be fllled up by transfer from Sweepers/Frashes/
Chowkidars. Whilc no such provision has bcen made in the recruitment rules
for Class 1V categories of posts, promotional avenucs havc been provided for
such categories of cmployees to the posts of, Duplicating Machine Operators
Daftary alongwith Attendants. In th's conncction, it may bc pointed out that
appointment of Attendants is from Matriculates and as such it is felt that Swce-
pers, Chowkidars who arc normally illiterates may not be in a position to
compete with the Attendants for the post of Duplicating Machine Operator/
Daftary. It would, therefore be in the interest of weakest among the weak that
25%, reservation is made on the lines of the Government instructions.
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VI1. SC/ST Offcer in tte DPC and Selection Committee

The Subsidiary Corporation is associating Scheduled Caste/Scheduled
Tribe officer in the D.P.C. and Selection Committee. For Senior level posts
they are inviting Mr. Rao, Director, Textile Commissioner Office, as &
Scheduled Caste/Schedulcd Tribe representative and Shri D.S. Patil, Senior
Officer from Government of Maharashtra,

Gist ©

In nutshell, it is mentioned that there is a huge shortfall of Scheduled
Caste/Scheduled Tribe candidates in the services of National Textile Corpora-
tion Mills in Group ‘A’ and ‘B’ posts, Special efforts should be made by the
Subsidiary Corporation by issuing special advertisement exclusively for Sch e

4 ulcd Caste/Scheduled Tribe candidates to make up Shortfall. In this connec-
ion it is also mentioned that Government of India is paying great attention to
provide employment opportunity to Scheduled Caste/Scheduled Tribe candi-
dates in the services of Public Sector Undertakings. They have not yet main-
tained the promotion rosters, the concerned authorities have been advised to
maintain the promotion rosters also.

Inspection Report on the Implementation of Rules Regarding Reser-
vation of Posts for Stheduled Castes and Scheduled Tribes in NTC
(South Maharashtra) Ltd., Bombay Dated 8.12.1983 & 9.12.1983.

An inspection team congisting of Shri O. P. Satolia, Senior Assistant
dealing with the subject matter of Scheduled Caste/Schedulcd Tribe in National
Textile Corporation Ltd. & Shri S. K. Gupta, Asst. visited the NTC (South
Maharashtra) Ltd., Bombay on 8.12.83 and 9.12.12 to see how far the rules
regarding reservation for Scheduled Castes and Scheduled Tribes are being
implemented in that office and also help the Subsidiary Corporation in Sche-
duled Caste/Scheduled Tribe matter. The records were shown by Shri Mohan
Kumar, Personncl Officer, NTC (SM) Ltd., Bombay when Shri P. N. Ambekat,
Manager (IR) was also present, Shri V. S. Naidu Industrial Relations Officer is
acting as Liaison Officer in the Subsidiary Head Office. The inspection report

is as under :—

1. Rosters :

The Group-wisc rosters for each group of post have been maintained in a
register form for the posts filled by direct recruitment and promotion. The



,
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points in tho rosters have Meen earmarked correctly in accordance with the
model rosters. The carry-forward rules of unfilled reserved posts in case of
direct recruitment have been followed correctly but not in the case of promotiq_n.
They have been advised to maintain the rosters for Group-wise and pout-wxn
both in direct recruitment and promotion. The relevant instructions regarding
maintenance of rosters were orally pointed out to the authorities concerned.

2. Guard Pile™:

The Subsidiary Corporation is maintaining 2 guard file containing uub-
stantial orders regarding reservation of Scheduled Castes/Scheduled Tribes. But
some instructions on the subject received from the NTC (HC) were not circa-
lated to National Textile Corporation 'mills under them. The subsidiary has
been advised to circulate the instructions to all the National Textile Cor-
poration Mills under their administrative control for necessary action and

compliance.
3. Separate Cell for SC/ST and Liasion Officer : ‘

As per Government of India’s instructions every public Sector Undertaking
should set up a Cell under the direct control of Liaison Officer to enable him so
discharge his duties effectively. Shri V. S. Naidu, Industrial Relation Officer
is acting @s Liaison Officer in the Subsidiary Head Office/NTC.(SM) L.,

» Bombay.

4. Training Programmes :

It has been emphasised by the Government of Irdia that while sponsoring
names for training in Institutions in India and abroad duc care should be taken
to sponsor Class 1 Qfficers belonging to Scheduled Castc/Scheduled Ttibe-
Officers along with others. Like-wise, while sending officers for attending con
ference/seminars, etc., the Scheduled Caste/Scheduled Tribe Officers are also to
be included. This is with a view to equip them with the necessary training to
have a first hand knowledge about the development in a particular field so as to
discharge their duties with confidence and dicisivencss.

5. Transfer of Sweepers|Frashes/Chowkidars to the Class IV Posts

According to the existing ingtructions of the Government of India, 25%
of the vacancies of peons are to be filled up by transfer from Sweepers/Frashes/
Chowkidars. While no such provision has been made in the recruitment rules
for Class IV categories of posts, promotional avenues have been provided for
such categories of employees to the posts of Duplicating Machine Operator/
Daftary alongwith Attendants. In this connection, it may be pointed out that
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appointment of Attendants is fiom Matriculates and as such it is felt that
chcpers, CLowkidars wto are caimally illiterates may not be in a position to
’ competc with the Attendants for tLe posts of Duplicating Machine Operator/
Daftary. It would, therefore, be in the interest of the weakest among the weak
‘that 25% reservation is made for them on the lines of the Government

ingtructions.
6. Exchange of Reservation :

The procedure of cxchange of vacancies between Scheduled Caste/Sche-
duled Tribe have not been followed. Tke authorities have been requested to
follow the procedure of exchange of vacancies tetween Scheduled Caste/Sche-
.@uled Tribe as per guidelines issued by the Goverrnment. The reservation shall
have to be carried forward to subsequcnt three years of recruitment—recruit-
ment year shall mean a ““Calender year™ for the purpose of three years shall
‘m can the year in which the recruitment is actually made. When a reserved
vacancy could not be filled by respective Scheduled Caste category employee
even in the third year of recruitment; the Sckeduled Caste posts can be offered
to Scheduled Tribe cendidates. For exemple, in a particular year, if 10 posts
‘216 10 be filled out of which 4 posts are reserved for’ Scheduled Caste and 2
posts are reserved for Scheduled Tribe (one of these two posts is in the third
year of carried forward ) and 4 posts for general candidates, the requisition
should mentioned that against one of the posts reserved for Schedulcd Trbe,
Scheduled Caste candidates can also be considered in case of non-availability
of Scheduled Tribe candidates.

7. J'he staff Position tn the NTC (SM) Lid. Bombay Is given below :

Group Year Total No. No. of re- No.. of Shortfall
of Emplo- cruitment SC/ST SC/ST
yees. and for appoin- ‘ .
SC/ST ted
SC ST SC ST SC ST
1 2 . 3 4 5 6 7 8 9
A 1977 25 5 2 - - 5 2
1978 12 2 1 - = 2 1
1979 21 302 - - 2 1
1980 19 4 1 - - 4 1
1981 14 2 1 - - 2 1
1982 20 3 2 - - 3 2
1983 18 301 - - 3 1
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1 2 3 4 5 6 7 8 9
B 191 23 4 2 - - .4 2
197 19 4.1 - — 4 1
1979 17 2. 2 _ - 2 2
1980 22 5 1 - - 5 1
1981 15 2 2 - - - -
1982 10 2 - - - 2 -
1983 15 3 1 - - 3 1
c  m 6 1 1 - - 1 1
1978 2 - - — - - -
1979 3 - - - - - -
1980 4 - - - - - -
1981 3 R R — - -
1982 2 - - - - - -
1983 ' 2 - — -_ = - -

D No recruitment has been made since 1977.

It will bz scen from the above statement that the representation of Sche-
dulsd Caste/Schaduled Trib: in Group A and B posts is nil. The attention of
th: Savsidiary Corporation was drawn to the poor representation of Scheduled
Cist:'Sshduled Teib: community candidates and advised to make up the
shortfall by advertising the reserved posts exclusively for Scheduled Caste/
Scheduled Tribe. To cover up the Subeidiary Corporation issued the special
advertissmant exclusively for Scheduled Caste/Scheduled Tribe and also
approich:d th: Sch:duled Cast:/Schiduled Tribe Welfare Association in
Bombay which may please bescen at F/A for sponsoring Scheduled Caste/
Schaduled Trib: candidates against reszrved vacancies. On going through the
advertisem=nt the following discrepancies have been noticed :

(i) The pay scales against each posts have not been mentioned.

(ii) The maximum age-limit prescribed for ditect recruitment to service
or post -shall be increased by S ycars.. The posts for candidates
‘belonging to Scheduled Caste/Scheduled Tribe have not been

mentioned.
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(iii) No clause has been mentioned for relaxation in experience.

(iv) TA for attending the interview/test has not been indicated in t!he
absence of such a provision Scheduled Caste/Scheduled Tribe candi-
dates who are hailing in the rural areas/hilly areas may not be able
to apply for the posts duc to. In this regard they have been advised
to inseft this clause in the advertisement itself. The Subsidiary has
been advisedy to remove all the discrepancies as indicated above.

C. SCIST Officer in the DPC/Selection Committee i

The subsidiary Corporation is ‘associating Scheduled Caste/Schoduled
Tribe Officer in the Sclection Board at the time of interview but mot in
promotions. ' '

Gist

In nutshell it is mentioned that there is a huge shortfall of Scheduled
Caste/Scheduled Tribe candidates in the services of NTC (SM) including mills.
Special efforts should be made by the Subsidiary Corporation by issuing Special
Advertisement exclusively for Scheduled Caste/Scheduled Tribe candidates to

cover up the shortfall. They have also advised to maintain .the promotion
rosters.
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Staff Stringth of NTC Subsidiary Corporations as on 1.1.1983

——

APPENDIX V

Category Total No. of No. of Percentage Shortfall
of posts No. of SCs STs

Emply- sC ST sC ST

yees

1 2 3 4 5 6 7 8

NTC (DP & R) Ltd., New Delhi
Group —A 121 3 — 2.41% — 26 13
Group —B 166 6 - 3619% — 23 10
Group —C 2157 445 - 20.63% -- 34 22
Group —D 7694 2205 18 28.65% 0.23% 38 157
Group —D(S) (—66) (—53) — — — — —
NTC (U.P.) Ltd., Kanpur
Group —A 109 1 — 091% — 22 s
Group —B 215 2 — 0.93% — 41 10
Group—C 6522 1288 214 19-74% 328% 4 99
Group—D 13610 4170 275  30.63% 2.01% — 401
Group—D(S) 163 129 — 8% — — —
NTC (MN) Ltd., Bombay
Group —A 124 1 2 0-80% 1.61% 17 5
Group —B 146 8 S $.47% 342% 13 s
Group —C 3061 534 195 17.44% 6.37% 2 2
Group—D 9565 2681 898  28027% 9.38% -~ —_
Group—D(S) 34 34 —_ 100% — -—

91
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a— - ——

1 2 3 4 5 6 7 8
NTC (M.P.) Ltd., Indore
Group --A 137 —_ — — — 20 10
Group---B 276 — — — - 42 20
Group—C 1333 48 6 3.60% 0-45% 122 272
Group—D 26562 7930 418 30% 1.58% — 5160
Group--D(S) 105 105 — 100% — — —
NTC (SM) Ldd., Bombay
Group -A 42 — 1 —- 2.38¢%, 17 2
Group -B 41 —-- -- - — 7 3
Group -—C 3060 312 164 10.199% §.35% — 20
Group—D 6855 1417 384 20.67% S5-60% 1 23
Group - -D(S) 25§ 23 1 929, 4%, — —_
NTC (TN & P) Ltd.,, Combatore
Group —-A 81 1 — 1-19¢9, - 13 5
Group- B 75 2 — 2669 -— 11 5
Group - C 1337 87 2 6.50% 0.159% 158 65
Group -D 13079 2132 9 16 30% 0.689, 222 644
Gioup DS) 42 32 — 76-16%  — -— 2
NTC (WBAB & O) Ltd., Calcutta
Group —-A 14 1 — 088% - 28 10
Group -B 291 4 - 1.33% .— 54 26
Group -C  *1349 14 1 1.04% 007 213 {10
Group -D 167)7 1714 102 10.259% 061% 1446 1045
Group DI(S) 105 106 -— 100 00%, - — —
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1 2 3 4 5 6 7 8

NTC (APKK & M) Itd., B_nngllore

Group —A 149 — S — — 25 1
Group —B 536 16 — 2.99% — 73 40
Group —C 5574 400 107 7.18% 1.92% 301 172
Group —D 16486 3435 244 20.84% 1.487% — 581
Group— D(S) 10} 56 6 55.45% 5.94% — —

NTC (GUJARAT) Ltd.. Ahemdabad

Group —A 121 2 — 1.659, — 18 9
Group —B 106 10 | 9.43% 0.94% 10 6
Group—C 10660 3716 294 34.85% 2.75¢, — -
Group --D 4284 1154 17 26.93% 0.39%, — —
Group -D{§) 25 25 — 100% — — —

AL the time of factual varification, Ministry of Commerce (Deptt. of Textiles)
has intimated vide O.M. No. 23012/3/83-NTC dated 26.4.1984 that the
correct figure is 1309,



APPENDIX VI
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Tribes in National Textile Corporuation (WBABQ)
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APPENDIX VIl

(Scheme for Award of N T. C. (WBABQ) Ltd., Scholarships for
Scheduled Caste/Scheduled Tribe (SCIST)
Textile Technology Students

1. Introduction :

The Government of India have issued from time to time various
directives for employing Scheduled Caste/Scheduled Tribe candidates in the
Government Departments as well as the Public Sector Undertakings N.T.C,
(WBABO) Ltd., have already initiated certain measures to implement the
Government of India’s policy in this regard. However, it has been the
exparience for the past sometime, that owing to the shortage of qualified
Scheduled Caste/Scheduled Tribe Textile Graduate, it has not been possible
to achicve the desired representation of Scheduled Caste/Scheduled Tribe
candidates in categories A and B as stipulat:d by the Government of India.
N. T C. (WBAB9D) Ltd, therefore, propose to encourage the studies in

‘ Textile Technology by S:heduled Caste/Scheduled Tribes candidats at the
various institutions imparting degree or diploma courses in Textile Techno-
logy, by providing them with financial assistance. it is also proposed that on
successful completion of their studles. such students be considered for
employment in the Corporation.

2. Objectives :
The objectives of the present Scheme are : —

(a) Award N.T.C. (WBABO) Ltd., Scholarships to deserving
Scheduled Caste/Scheduled Tribe students pursuing full time
diploma or under-Graduate studies in Textile Technology at
selected Institutions as listed in Rule-2 to this Scheme.

(b) To provide such candidates, on successful completion of their
studies, with immediate employment in N. T C. (WBABO) Ltd.

THE SCHEME

Rule—1 : Short Title and Commencement :

(a) This scheme may be called the “NATIONAL TEXTILE CORPO-
RATION (WEST BENGAL. ASSAM, BIHAR AND ORISSA)
LTD. SCHOLARSHIP SCHEME FOR SC/ST STUDENTS.”
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(b) The Scheme shall come into operation with effect from the first
academic year begining after 1.1.1983. in any of the Institutions
listed in Rule-2 to this Scheme.

Rule—2 : Application :

This Scheme shall be applicable to the selected SC/ST candidates
pursuing any diploma or under-Graduate degree Course in any of
the institutions listed below, in the field of Textile Technology,

1. Serampore College of Textile Technology.
2. Berhampore College of Textile Technology.

Rule—3 : Definitions :
In this Scheme, unless the context otherwise requires—
(s) #Corporation”
means

The National Textile Corporation (WBABO) Limited, No. 7,
Jawaharlal Nehru Road, Calcutta-700013.

£) ¥Scholar”
means

Any student belonging to SC/ST availing of the Soholarship
wnder this Scheme.

(c) “Course”
means

Any one of the diploma, or Graduate degree Courses mentioned
st Rule (2) of the Scheme.

(6) “Institutions” .
means
Any one of the Institutions mentioned at Rule (2) of the
Scheme.
(e) “Appropriate Authority”
" means
The Principal, Head, Registrar of Dean of the Institations.
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() “Min”
means

Any of the Constituent units of the Corporation.

Rule—4 : Eligibilty :

* . Any deserving SC/ST students whose parents’ income is not more than
Rs. 6000/-per annum from all sources, pursuing full-time diploma or
degree Graduate studics in any ore of the Institutions mentioned in
Rule (2) shall be eligible for the Corporation’s Scholarships.

Rule—S5 : Conditions for Award of Scholarships :

(a) The Scholarships shall be Awarded to any deserving SC/ST
students,

(b) The Scheme will be applicable to SC/ST pursuing full time
) diploma or Graduate degree studies in any of the Institutions
listed in Rule (2) to this Scheme.

(c) Annual income from all sources of the Scholar or his parents or
guardians shall not exceed Rs. 6000/- per annum.

(d) The Scholar in receipt of the Corporation’s Scholarship shall
nbt be entitled to draw any other financial aid or stipend from
any other sources whatsoever.

(e) After completion of his Course, the Scholar, shall be required to
serve the Corporation or any of its Mills for a minimum period
of three years commencing frdm the date of his employment,

Rule—6 : Number of Scholarships :

(2) There shall be in all a total of 4 Scholarships. Those Scholar-
ships will be one each in the discipline of Spinning, Weaving,
processing or Textile Chemistry and Textile Engineering.

(b) If any Scholar in any of the above 4 Branches of studies is not
available the Scholarships may at the sole discretion of the
Corporation, be awarded for any of the other, course in any
other Institations.



Rule—Y ; Procedure for Award of Scholarships :

The procedure for initial Award of Schélarship and its subsequent
continuance shall be as follows :

(a) For the first year of the study in the Institution, the Scholarship
will be awarded to the applicant who stand first (in order of
merit) or who are suitable in order of merit from amongst

_SC/ST pupil as per the recommendation of the Head of the
Department of the Institution. There shall be one Scholarship
in each of the disciplines of

(i) Spinning

(ii) Weaving
(iii) Processing or Textile Chemistry and
(iv) Textile Engineering.

(b) If the cligible Scholar is eatitled to, and is Qvailing of, any
other Scholarship, the next candidate (in order of merit) from
amongst the other SC/ST candidates, will be eligible for Scholar-

ship-

At the end of the first year’s study and examination, the candi-
dates standing first in each branch of the studies viz  Spinning,
Weaving, Processing/Textile Chemistry and Textile Engineering,
from amongest the SC/ST students in each of the Institutions
shall be eligible for Scholarships.

(c) The eligible Scholar will have to submit an application in pres-

cribed form as per Annexure “A’’ duly supported and reco-

-, 'mmended by the appropriate authority of the Institution for
availing Scholarship for the first year. '

e qrd R

S (d) The award of Scholership for the subsequent years till the: com-

=" - pletion of the programme shall be strictly subject to continued -
satisfactory performance by obtaining at least 459, marks in
the annual examination (in the event the %, for passing is 50%,
then 509, marks are essential.)

(¢) ‘Any Scholar who fails to pass within the standard tnne f;)t the
course or who fails to fulfil the required mipimum attendance,
or who includes in any activity which may be.regarded as
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detrimental to public interest by the appropridte authority of
the Institution shall be debarred from the perview of this.

(f) The candidate will submit this application in the form prescribe
in the Annexure “A” together with sponsorship letter duly
signed by the appropriate authority of the Institution as per
Annexure “B*’ to this Scheme.

Rube—8 : Amount of Scholarship :

(Each Scholar will be paid the following amount as Scholarship)

Year of Amount of Scholarship in Rupees per month
Study In Metropolitan In “B” Class In “C” Clite
Cities Cities Citles
ist 500.00 400.00 300.00
2nd 500.00 400.00 300.00
3rd 550.00 450.00 350.00
4th 530.00 450.00 350.00

Rule—9 : Mode of Payment :

All payments on account of N. T. C. (WBABO) Ltd., Scholarship
shill be made oaly through the appropriate athority. The detalled proce-
dure in this regard will be finalised by the Corporation through mutual

consultation with each of the Institutions of Textile Technology in Weet
Béngal.

Rule—10 ! Commencement of the Scheme §

The Scheme, shall cr nnzss with elsct from the acadamic year
1.1.1983.



101

Rule—11 { Employment]:

(1) On successful completion of their courses, the Scholars shall
intimate about the same to the Corporation and shall have to
report personally at such time and place as may ‘be informed by

the Corporation.

(ii) After the Scholar has reported personally to the Corporation,
he will be offered employment in the Cotporation and the
Scholar will be required to serve the Corporation or in any of the
Corporation’s Mills for 2 minimam period of three years from
the date of commencement of his employment.

(if) The placement, designation and salary for employment will be
as may be détermined by the Corporation at its sole discretion.



' Annexure—A

Scheme For Award of NTC (WBABO) Ltd. Scholarships Fer SC|ST
Textile Technology Students

(Form of application for obtaining Scholarships)

1,- . ~————_son of
(Applicant’s full name) (Father’s Name)
having permancnt residence at————————a— N
e, P (permanent address of)
- - have been admitted to the first year
(father/guardian)
Diploma/Dogree Course by - -

(Name of the institution)

1. 1, solemly declare that I belong to SC/ST comunity as defined by the
Gout. in their letter No.—~——————dated— - .
(Certificate enclosed).

2. The annual income of my parent/guardian does not exceed Rs.6,000/-
per annum from all sources.

I have read the conditions and procedures for award of the NTC
(WBABO) Ltd. Scholarships and I hercby undartake to abide by the said
conditions and procodures if I am selected for the said scholarship.

Place ¢

Date ¢ (Signature of the applicant).

Certified that on the basis . of records available with us the aforesaid
information furnished by the applicant is correct.
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Amnexure—B

Scheme For Award of N.T.C. (WBABO) LTD. Scholarsl.q;;,for
SC|ST Textile Technology Students

4§ -

Sponsorship Letter Of The Institation ‘

The Manager (Personnel),
N ational Textile Corporation (WBABO) Limited,

Sub :—NTC (WBABO) Ltd., Scholership for SC/ST
Textile Technology Students.

Dear Sir,

We refer to your above scheme and have to inform you ‘that we have
admitted a total of.............. vesreressens.flall time .SC/ST students in our first
year course.

We are pleased to sponsor the following stedents for award of NTC
(WBABO) Ltd. Scholarships. :

A. Name

B. Date of birth

C. Father's/Guardian’s Name
[ ]

D. Father’s/Guardian’s
permanent address

E. Discipline : Spinning/Weaving/Textile
Engineering/Processing in
Textile Technology.

’

F. Posting of sponsored
candidates from amongst
all SC/ST students

103 ¢
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Q. Conduct

.o

(Yo be filled in case of candidates
sponsored for scholarship after the
first year's study). :

H. Marks obtained

Maximum marks

Yours faithfully,
Date : (Signature of the Head of the
Placo 1 Institute)

(Seal of the Institution)



APPENDIX VIII
(Vide Para 4 of the Introductions)

Summary of Conclusions Recommendbrlmp contained in the Report

SL.

No.

Refererce to Summary of Conclusious/Recommendations
Para number
in the Report

2

]

3

" 19,

1.10.

1.22.

The Committee notc that the Bpard of Directors
of National Textile Corporation (Holding Company) Ltd.
consists of a Chairman (part-time), four fannctional
Directors and four non-functional Directors. The func-
tional Directors are sclected from a panel of names suggest-
ed by the Public Enterprises Selection Board (PESB) with
the approval of thc Appointment Committee of the
Cabinet, while the non-functional Directors hold office by
virtue of their position in the Ministry. But none of the
members on the present Board oi Directors "belongs to
Scheduled Caste/Scheduled Tribe. The Committee
recommend that atleast one person belonging to Scheduled
Caste/Scheduled Tribe should be appointed on the Board
of Directors of the Holding Company to look after the
interests of these communities.

.

The Committee further recommend that at least
one SC/ST person should bc nominated on the Board of
Directors of each subsidiary corporation of National
Textile Corporation.

The Committec note that a Director in the
Ministry of Commerce (Department of Textile) has been
nominated as Liaison Officer to look after the, implemen-
tation of reservation orders in favour ofgSehedubd Castes
and Scheduled Tribes and other facilities/concessions
available to them. The Committee were informed during
evidence that E-1I1 Section in the Ministry consisting of &
Section Officer and a few assistants look after the personnel
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24

matters in general. One person in that Section has been
entrusted with the work relating to Scheduled Castes and
Scheduled Tribes. There is no separate cell in the Ministry
to assist the Liaison Officer to discharge his duties effec-
tiyely in so far as implementation of reservatior policy is
concerned.

.

The Committee fail to understand how one person can
do full justice to the work relating to proper representation
of Scheduled Caste/Scheduled Tribes in services of all the

. nine subsidiaries of National Textile Corporation and other

public sector undertakings wnich are under the adminis-
trative control of the Ministry.

The Committec are concerned to note that Depart-
ment of Textile had carried out an analysis in 1982 and
had come to the conclusion that vacancies reserved for
Scheduled Castes/Scheduled Tribes were not properly
utilised, particvlary in National Textile Corporation. This
only shows that adequate arrangements do not exist in

" the Ministry to watch the proper implementation of

reservation orders in public sector undertakings undér its
control. :

The Committee recommend that as per standing
instructions laid down in O.M. No. 27/22/68-Est. (SCT)
dated 19.4.1969, a scparate cell with adequate staff should
be set up immediately in the Ministry of Commerce
(Dgpartment of Textiles) which should function under the
direct control of the Liaison Officer of the Ministry. This
cell should keepa close watch on the implementation of
reservation orders in thc Ministry as well as in the public
sector undertakings and other offices under its adminis-
trative control.

The Committee note that National Textile Cor-
poration (HC) was set up in April 1968 to manage the
affairs of sick Textile Mills which were nationalised in
December, 1974. The Committeee find that nine Textile
Mills are under the direct managcment of NTC (HC) but
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3

2.5.

2.15.

they have not been nationalised. The Committee recom-
mend that early decision should be taken to nationalise
these mills so that reservation orders arc made applicable
to them. If there is delay in the nationalisation, the
proposal to extend the reservation orders at least in the
case of new recruitments in the nine NTC managed textile
mills, as agreed to by the Secretary, Textiles during
evidence, might be considered.

The Committee are concerned to note that
reservation orders were conveyed by the Administrative
Ministry to NTC (HC) Ltd. during 1971/1975, although it
was set up in 1968.

The Committee recommend that all orders/instructions
issued by the Department of personnel and Administrative
Reforms/Bureau of Public Enterprises which have a bearing
on the reservation policy should be communicated to all
the Public Sector Undertakings without any loss of time.

The Committec note that there is a Scheduled
Caste/Scheduled Tribe Cell at the Headquarters of NTC
(HC) Ltd. under a Deputy Manager who has been nomina-
ted as Liaison Officer to look after the work relating to the
representation of Scheduled Castes/Scheduled Tribes in the
National Textile Corporation. The Cell consists of three
officials—one Senior Assistant, one¢ Assistant and one
Junior Assistant. The Liaison Officer inspects the rosters
and other relevant records relating to Scheduled Caste/
Scheduled Tribe and points out the discrepancies found at
the time of inspection. The Liaison Officer aiso collects
all types of information pertaining to Scheduled Castes/
Scheduled Tribes from all the National Textile Corporation
Subsidiery Corporations and submits various returns to the
Government in respect of entire National Textile Corpo-
ration’s group. During evidence the Committee was
informed that the Liaison Officer was looking after some
work of personnel matters in addition to the work relating
to Scheduled Castes/Scheduled Tribes entrusted to him.

Id
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3

2.16

2.25

The Commlttee are constramed to note that during the
year 1983 inspections have been carried out in only 4 out
of 9 subsidiaries and that- too in a perfunctory manner at
the level of Senior Assistant/Assistant working in the
Scheduled Caste/Scheduled Tribe Cell.

The Committee recommend that as promised by the
Secretary, Ministry of Commerce (Department of Textiles),
an officer of sufficiently senior level should be entrusted
with the work of making inspections in the various Subsi-
diaries. The Liaison Officer should conduct the inspection
of rosters of all the Subsidiaries at least once a year and
that is possible only ifthe Liaison Officer has adequate
supporting staff. The Committee recommend that the
Inspection Reports should not only deal with the defects:
but should also suggest remedial measures for rectification
of discrepancies. The Inspection Reports should also be
put up to the Managing Director, NTC (HC) Ltd. for
information and for giving directions.

The Committee also recommend that the staff
working in the Scheduled Caste/Scneduled Tribe Cellin
the Holding Company should be well conversant with the
orders/instructions relating to reservation for Scheduled
Castes and Scheduled Tribes in services so that they can
give necessary guidance to the staff working in the subsi-
diaries.

The Committee note that in the first statement
relating to staff strength of NTC(HC) as on 1.1.1983 it has
been stated that total number of employees in Groups
A, B C, Dand D (Sweepers) are 79, 74, 171, 61 and 4
respectively. When the Committee insisted that the Schedu-
led Caste and Scheduled Tribe employees.should be asked
to produce caste certificates Holding Comany has furnished
a revised statement indicating 74, 73, 167, 67 and 6
employees in Groups A, B, C, D and D (Sweepers) respec-
tively as on 1.1.1983. The Committee fail to understand
how the figures about the total number of staff in different
Groups have changed in the second statement ‘prepared
on the basis of caste certificates produced by the emplo-
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3

10

2.26

2.27

yees. The Committee further note that the number of
Scheduled Caste empldyees also do not tally in the two
statements. As there are hardly 400 employees in the
Holding Company, the Committee are constranedi to ob-
serve that proper records have not been maintained regard-
ing the total staff strength in the Holding Company.

The Committee would like the Government to look
into the matter so as to reconcile the discrepancy in the
two statements relating to staff strength. The Committee
also recommend that at the time of filling up of reserved
posts the castc of each employee should invariably be
verified from caste certificate issued by the competent
authority and in case of any doubt proper investigation
should be done from the State Government concerned at
the carliest.

The Committee are constrained to mnote that
the representation of Scheduled Castes in Group A, B and
C posts is not up to the mark and the representation of
Scheduled Tribes in Group A is nil and their representa-
tion is quite insignificant in Groups B and C posts. Yhe
Committee are of the opinion that no scrious offorts have
so far been made by the NTC (HC) Ltd. to make good
the shortfalls in Group A and B posts. The Committee
have been informed during evidence that the Corporation
has recently started Management Traince Scheme and in
that connection 200 applications from Scheduled Caste/
Scheduled Tribe candidates have been received. The
Committee recommend that the NTC (HC) Ltd. should
clear the entirc backlog in Group A and B posts by
appointing maximum number of Scheduled Caste/Schedu-
led Tribe candidates under the Management Traince
Scheme. The Committee trust that as assured by the Secre-
tary, Textiles during the course of evidence, the Corpo-
ration will not strick to the prescribed percentages of
reservation but will fill the quota to the maximum.

The Committee have been informed that in
Group ‘C’ there is a shortage in the cadre of Junior and
Senior Stenographers. The Corporation could not find
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3

1.

2.28.

suitable Scheduled Caste/Scheduled Tribe candidates
inspite of the fact that they had issued exclusive advertise-
ments for Scheduled Caste/Scheduled Tribe candidates
and had also approached recognised Scheduled Caste/
Seheduled Tribe organisations to suggest names of suitable
Scheduled Caste/Scheduled Tribe candidates for empanel-
ment. The Committee are pained to observe that Scheduled
Caste/Scheduled Tribe candidates were not given aay
relaxation in shorthand/typing speed on the ground that
in the instructions issued by the Government there is no
specific provision for giving such relaxation. Even so, the
Comnmittee are of the view that on the analogy of relaxa-
tion in marks given to Scheduled Caste/Scheduled Tribe
candidates in written test/interview, there should be
no objection to giving relaxation in shorthand/typing
speed if the required number of reserved category candi-
dates do not become available according to the prescribed
speed criteria. As for instance, if the speed jin shorthand
required for general category candidates is 100 w.p.m. it
could be relaxed to 80 w.p.m. in the case of Scheduled
Caste/Scheduled Tribe candidates. Similarly, if the typing
speed required for general category candidates is 40 w.p.m,
the same could be relaxed to 35 w.p.m. in the case of
Scheduled Castc/Scheduled Tribe candidates. The
Committee recommend that this matter may be taken up
with the Department of Personnel and Administrative
Reforms for issue of general instructions in this regard.

The Committee note that in the begioning,
keeping in view the necds of the Corporation and in the
interest of work, posts in NTC (HC) were filled up by
drawing people on deputation from Government/Public
Sector Undertakings. There is, no reservation quota fixed
in deputation posts. During evidence the Secretary,
Textiles has informed the Comumittec that as & policy they
are discouraging deputationists. The Committee would
urge that in accordance with the instructions issued by
the Department of Personnel and Administrative Reforms
vide their Office Memorandum No. 360/12/7/77-Estt.
(SCT), dated the 2ist January, 1978 where the number
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3

12

13

14

3.6

3.7

3.10

of posts to be filled on deputation is fairly substantial,
NTC (HC) should ensure thata fair proportion of such

posts are filled by employees belonging to Scheduled
Castes/Scheduled Tribes.

The Committece are distressed to g%le._s‘ “that
although the NTC (West Bengal, Assam, Bihar and Orissa)
Ltd., a Subsidiary Corporation was set up in 1974,
reservation orders and Government, directive on reser-
vations in favour of Scheduled Castes/Scheduled Tribes
were sent to this subsidiary Corporation in February 1976
by the NTC (Holding Company). The NTC (WBABO)
Ltd. took another one year to enforce implementation
of reservation orders. This delay of about thaee years has
deprived many Scheduled Caste/Scheduled Tribe persons
of the opportunity of getting employment in the Corpora-
tion. The Committee, therefore, recommend that all
orders/instructions pertaining to reservation for Scheduled
Castes/ Scheduled Tribes issued by the Department of
Personnel and Administrative Reforms/Bureau of Public
Enterprises should be communicated immediately by the
NTC (Holding Company) to its Subsidiaries and the -
Subsidiary Corporations should enforce those orders in

their organisations from the date of issuance of the
orders.

The Committce are constrained to opterve that
Ministry of Commerce (Department of Textiles) should
have ensured that Government instructions relatih' to
reservation in services are implemented in all Government
undertakings under their administrative control withous
any loss of time.

The Committee note that Deputy Manager (IR)
has been appointed Liaison Officer for the NTC (WBABOQ)
Subsidiary Head Office and a Cell also been set up under
the direct control of the Liaison Officer to ensure due
compliance of the reservation orders in favour of Sche-
duled Castes/Schcduled Tribes and other benefits admissie
ble to them. At the Unit level, Mills’ Personnel
Officers /Welfare Officers/Chief Welfare Officers/Labour
Officers have been appointed as Liaison Officer for cach
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3

13

3.30.

. unit. The Committee need hardly stress that mere appoint-

ment of a Liaison Officer and creation of a Cell is not
enough. What is needed is concerted action on the part
of the Liaison Officer to ensure that all orders and instruc-
tions pertaining to the reservation of vacancies in favour
of Scheduled Castes and Scheduled Tribes and other
benefits admissible to them are complied with b)‘y all
appointing authorities in Mills as well as at the Head-
quarters of the subsidiary Cdrporation.

The Committee recommend that the Liaison Officer
at the Headquarters should visit the Mills periodically and
discuss various problems relating to reservation in services
with the Liaison Officers 'of the Mills. The Committee
hope that this Mutual Exchange of ideas will be helpful
in sorting out various problems and also lead to better
coordination.

The Committee are unhappy to note that no clear-cut
policy has so far been laid down for direct recruitment
and promotion in the Subsidiaries of National Textile
Corporation although about 10 years have elapsed since
these subsidiaries were incorporated. The Committee
fail to understand how the Subsidiaries can ‘do full justice
to Scheduled Castes/Scheduled Tribes in the matter of
recruitment and promotion against reserved vacancies in
the absence of a clear-cut recruitment and promotion
policy. Ths Committee recommend that all the Subsidia-
ries should fix the quotas for direct recruitment and
promotion in various categories of posts and also frame
rules and regulations for the procedure to be followed in
that regard. While framing the recruitment rules a saving
clause may be included as laid down in Department of
Personnel and Administrative Reforms O.M. No. 36011/9/
76-Bstt. (SC) dated 7.3.1978 to safcguard the interests of
Scheduled Castes and Scheduled Tribes. The Committee
would like the Holding Company to evolve a uniform
policy for recruitment and promotion in all the Subsidiary
<orporations. The Committee are concerned to note that
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16

17

3.31

3.32.

3
in NTC (APKK&M) Ltd. the promotion policy is still
under formulation even though it was st up in 1974,

The Committee feel surprised that the NTC
(Maharashtra South) has been recruiting persons in Group
‘A’ & ‘B’ posts without advertising the posts. On the one
hand it is argued that candidates with the requisite
technical qualifications are not available for the Textile
mills but on the other hand posts have been filled even
without advertising them in the press. The Committee
feel that in the light of shortage of technical people it
becomes all the more necessary to give wider publicity to
the vacancies. This will also ensure larger number of
applications from Scheduled Caste/Scheduled Tribe
candidates to fill the reserved vacancies. The Committee,
therefore, stress that'all posts in Group ‘A’ & ‘B’ to be
filled by direct recruitment should .be given wide publicity
in all the national dailies and also announced over the
All India Radio.

The Committee are constrained to note that in
NTC (WBABO), Ltd. out of the total number of 44 candi-
dates promoted in Group ‘A’ during the years 1980, 1981
and 1982 only one Scheduled Caste candidate was promo-
ted in 1981. In Group ‘B’ 36 employees and in ‘Group ‘C’
7 employces were promoted but not a single Scheduled
Caste/Scheduled Tribe employee was promoted during
these three years.

» The Committee, therefore, urge the NTC (WBABO)
Ltd. to ensure that the orders on the reservation in promo-
tions issued by the Department of Personnel and Adminis-
trative Reforms/Burcau of Public  Enterprises from time to
time should be rigidly followed and liberal concessions/
relaxations given to Scheduled Caste/Scheduled Tribe
employees at the time of promotion so that the vacancies
reserved for Scheduled. Castes/Scheduled Tribes are
actually filled in by them and the shortfalls are obliterated
at the earliest.



114

3

18

19

-

20

333

345

3.46

The Committee have been informed that ‘a
Deputy Chief Executive Officer who belongs to Scheduled
Caste community has been associated with the Selection
Committee for Group ‘A’ & ‘B’ posts. The samg officer
has also been included in the Selection Committee for
Group ‘C’' & ‘D’ posts in respect of mills situated in and
around Calcutta only. Action is being taken to include a
represcentative from the respective offices of the Commi-
ssioner for Scheduled Castes and ;Scheduled Tribes in the
Selection Committee for Group C fand D posts in respect
of mills situated in Assam, Bihar and Orissa.

The Committee recommend that on officer belonging
to Scheduled Caste/Scheduled Tribe community should
invariably be included in all the Selection Committees as
per Government orders on the subject.

The Committee note that as on 1.1.1983, in
NTC (WBABO) Ltd., there is not.a single Scheduled
Tribe in Group A and B posts while the representation of
Scheduled Castes in these groups is quite negligible. In
Group C also, out of 1349 employees there are 14 Schedu-
led Castes and only 1 Scheduled Tribe. In Group D, out
of 16707 employees there are only 1714 Scheduled Castes
and 102 Scheduled Tribes. There are huge shortfalls in
all the groups but particularly in Group D there is a
shortfall of 1446 Scheduled Caste and 1045 Scheduled
Tribe cmployees. It has been stated that the shortfall
in category A and Bis due to dearth of personnel with
requistite qualifications. In Group °‘C’ certain number of
posts were filled up under the Die-in-harness Scheme of
the Government of India and they could get only 2
Scheduled Caste candidates in clerical position. The
Committee have been further informed that an advertise-
ment exclusively for Scheduled Ca.ste!Scheduled Tribe
candidates was made in 1983 for Group A and B posts.
The Committee recommend that NTC (WBABO) Ltd.
should make concerted efforts to wipe out the shortfalls.

The Committee were informed that during the
period 1.1.1977 to 1.1.1983 only 15 personnel were recruited
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21

23

347

3.48

349

in Group ‘D’. Buton comparing the staff strength In
Group D ason 1.1.77 and 1.1.83, it transpires that there
is an increase of 99 employees in Group D. This leads
the Committee to only ome conclusion that in NTC
(WBABO) Ltd. proper records are not being maintained
and no ground has been prepared so far to implement the
reservation policy.

The Committee feel that the Government orders on
reservation in services have not bzen implemcated at any
stage in right carnest and adequate attention has not been
paid to improve the situation. In view of the poor repre-
sentation of Scheduled Caste/Scheduled Tribe in NTC
(WBABO) Ltd. the Committec recommend that special
recruitment should be held to recruit Scheduled Caste/
Scheduled Tribe candidates with a view to clear the back-
log.. The Committec neced hardly point out that in order
to wipe out the shortfalls, 507 of the fresh vacancies can
be filled by Scheduled Caste/Scheduled Tribe candidates.
The Committee also suggest that while recruiting Scheduled
Caste/Scheduled Tribe candidates, necessary relaxations
should be kept in view and candidates who are eligible for
appointment with relaxed standards should not be rejocted
on flimsy grounds.

The Committee desire that copies of advertisements
should also be sent to the local Scheduled Caste/Scheduled
Tribe MPs and MLAs as well as to the Members of the
Committee on the Welfare of Scheduled Castes and
Scheduled Tribes so that they can assist in sponsoring
suitable Scheduled Caste/Scheduled Tribe candidates to

fill the reserved vacancies.

The Committee feel unhappy that until it was pointed
out by Study Group of the Committee during its visit to
Calcutta in June-July, 1983, there was no practice to obtain
declarations from the employees that they belong to
Scheduled Caste/Scheduled Tribe community before
appointing them ugainst the reserved vacancies. The
Committee recommend that NTC (Holding Company)
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should issue instructions to all its Subsidiaries that claims
of Scheduled Caste/Scheduled Tribe candidates should
invariably be verified from the certificates issued by the
competent authority at the time of their appointment so
that correct figures about their representation are available.
There should be a regular system of verification whether
or not a candidate belongs to Scheduled Caste/Scheduled
Tribe community and in cass the declaration of the candi-
datc is found to be untrue, his services should be termina-
ted and disciplinary action taken against him.

The Committee feel unhappy about the poor

. representation of Scheduled Castes/Scheduled Tribes in

Group A and B posts in all Subsidiaries and heavy short-
falls in Group Cand D posts in a majority of the Subsj-
diary Corporations. The Committee are informed that a
decision has been taken to instruct all the mills to reserve
50 per cent of the posts for Scheduled Castes/Scheduled
Tribes till .the backlog is cleared as per the suggestion of
the Study Group of the Committee made during its visit to
Bangalore in June-July, 1983. The Committee hope that
these instructions will not remain on paper only but will
be implemented in letter and spirit so that shortfall of
Scheduled Castes/Scheduled Tribes in various categories of
posts arc wiped out in all Subsidiaries of National Textile
Corporation Ltd. in the shortest possible time.

The Committee are concerned to note that there
have been repeated changes in the figures supplied to the
Committee regarding the staff strength in various Subsi-
diaries of National Textile Corporation Ltd. The represen-
tative of National Textile Corporation Ltd. stated during
evidence that the figures furnished earlier reflected the
position as indicated by the Textile Mills and the figures
given later were based on the Holding Company figures.
This only shows the casual manner in’which the infor-
mation has been compiled for furnishing replies to the
Committee’s questionnaire.

The Committee further regret to note that in the
preliminary material supplied to the Committee the total



117 :

3

26

3.61

number of employees in category ‘C’' in NTC (MN) as on
1.1.83 were stated to be 3061 (see Appendix V) while in a
subsequent statcment supplied to the Committoe these
figures were revised and shown as 22149. The Committee
found that the total number of employees in NTC(MN)
ason 31.12.82 (or 1.1.83) were shown as 19688 in the
Inspection Report of December, 1983 (soo Appendix I)
prepared by the staff working in Scheduled Caste/
Scheduled Tribe Cell of NTC (Holding Company). Similar
was the position with regard to NTC (UP), where different
figures relating to total number of employees in different
groups and the number of Scheduled Castes/Scheduled
Tribes among them have been supplied to the Committee
in the preliminary material and in post-evidence replies.
It may be pointed out thdt supplying of wrong information
amounts to misleading a Parliamentary Committes. The
Committee, therefore, stress that correct statistics should
be maintained by all the Subsidiaries so that information
supplied to the Committee is factually correct. The
Committee would also like the Ministry of Commerce
(Department of Textiles) to investigate as to why different
figures have been supplied to the Committee on different
occasions

The Committee pote that prior to nationalisation of
mills no records about the employees belonging to Sche-
duled Caste/Scheduled Tribes were. maintained in ths,
National Textile Corporation Ltd. The Committee have
been informed that the practice of obtaining caste certifi-
cates from the candidates has started only after the take
over of sick mills by Government, but some people have
been identified as Scheduled Castes based on their sue-
names. The representative of NTC(HC) Ltd. admitted that
this might not be a scientific way of doing this.

The Committee recommend that the Nationil Textile
Corporation Ltd. should not depend upon the surname for
identification of caste of an employee, but it should be
verified from the school certificates or the caste certificates
issued by the competent authority in order to ensure that
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benefits of reservations go only to the genuine Scheduled
Caste/Scheduled Tribe employees.

The Committee learnt during their on-the-spot
study tour to various places that the Subsidiary Corpora-
tions of NTC ' had not been maintaining proper records
of their Badli workers and they did not know about the
exact number of Scheduled Castes and Scheduled Tribes
among the Badli workers. The Subsidiary corporations
have also not been following the reservations in favour of
Scheduled Castes and Scheduled Tribes while recruiting
Badli workers and also at the time of their regularisation
as it is done on chronological basis. During the course of
evidence, when the Committee pointed out that agreements
with the unions should not stand in the way of implement-
ing Government orders on reservations, the Secretary,
Ministry of Commerce (Department of Textiles) promised

. to examine the matter and implement it to the last degree
.possible. He, however, felt that the matter will have to

be examined in the context of a uniform policy for all the
Subsidiaries.

The Committee recommend that in all the Subsidiary
Corporations reservation in favour of Scheduled Castes
and Scheduled Tribes should be enforced at the initial
stage of recruitment of Badli workers to obviate any
difficulty to get requisite number of Scheduled
Castes and Scheduled Tribes to fill the reserved quota at
the time of regularisation of the Badlis.

The Committee also recommend that in order
to ascertain the exact number of Scheduled Castes and
Scheduled Tribes among the Badli workers at present, the
claims of persons of their being a member of Scheduled
Caste/Scheduled Tribe community should be verified on

the basis of the caste certificate issued by the competent
authority.

The Communittee note that in Maharashtra
under the Compulsory Notification of Vacancies Rules, the
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indent for getting badli labour has to be placed with Deca-
sualisation office, who have not introduced any system of
providing reservation for Scheduled Castes/Scheduled
Tribes in badli labour.

The Committee recommend that the Central Ministry of
Labour should take up this matter with the Government
of Maharashtra.  So that the reservation policy of Govt.
of India can be implemented without hinderance in all the
NTC mills located in Maharashtra. It should be made
clear to Government of Maharashtra that unless sufficient
number of Scheduled Castes/Scheduled Tribes are inducted
as badli labour in Textile mlHs it will not be possible to
implement the reservations effectively at the time of regu-
larising them as permanent employees.

The Committee regret to note that in NTC
(WBABO) Ltd. during the year. 1982, one post in Clas
IIT and 83 posts in Class 1V reserved for Scheduled Castos
end one post in Class I, one post in Class 111 and 32 posts
in Class 1V reserved for Scheduled Tribes have been lapeed
after carrying forward for threec years. Thus the claim
made by NTC (WBABO) Ltd. that they are not dereser-
ving any posts as a matter of principle is not borne out
by the information furnished to the Committee. Lapsing of
a vacancy takes place only after dereserevation of reserved
vacancy. The Committec further note that in NTC (SM)
Ltd. 13 posts reserved for Scheduled Castes and 6 posts
reserved for Scheduled Tribes in Group ‘A’ and 8 posts
reserved for Scheduled Castes and 4 posts reserved for
Scheduled Tribes in Group ‘B’ have also been allowed to
lapse in December, 1982. In NTC (MN) Ltd. 13 posts
reserved for Scheduled Castes and 4 posts reserved for
Scheduled Tribes in Group ‘A’ and 14 posts reserved for
Scheduled Castes and 4 posts reserved for Scheduled
Tribes in Group ‘B’ have also lapsed, in December, 1982.

Lapsing of a large number of carried forward vacan-
cies is a clear proof that sincere efforts have not been
made to recruit Scheduled Castes/Scheduled Tribe candi-
dates before the expiry of three recruitment years. The
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Committee aré as a principle, opposed to dereservation.
The Committee recommend that dereservation should be
resorted to only when it is absolutely necessary and all
efforts including special recruitment to locate suitable
Scheduled Caste/Scheduled Tribe candidates bave failed.

The Committee have been informed that in NTC
(MN) promotion rosters were not prepared and the
recruitment rosters prepared in 1977 had over a period of

" time deteriorated in condition in some mills as these were

not properly bound. Further, only one roster was being
maintained for all Groups and not separately for A, B, C
and D and D (Sweepers). Also there were few over writings
due to lack of clear understanding of the introductions.
Groupwise rosters were reconstructed in 1982 from. the
old records wherever it became necessary so as to bring
conformity with the requirement of instructions.

The Committee feel unhappy that proper attention
had not been paid to Government instructions about ‘the
proper maintenance of rosters.

The Committee attach great importance to the proper
maintenance of the rosters, as in their view, rosters are
the only mechanism through which the representation of
Scheduled Castes and Scheduled Tribes in services can be

watched.

The Committee recommend that the position about
the maintenance of rosters should be reviewed in all subsi-
diary corporations and NTC (Holding Company) should
ensurc that the staff entrusted with this work is well con-
versant with the orders/instructions issued by Government
from time to time for the proper maintenance of rosters.
If nccessary, a trainiag programme may be devised for the
staff who are respqnsible for the maintenance of rosters.
The Committee further recommend that the rosters main-
tained by all the Subsidiary Corporations of NTC should
be checked periodically, at least twice a year, end discre-
pancies noticed in their maintenance should be rectified
immediately.
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The Committce note that in NTC (WBABO)
Ltd. there is an in-plant training scheme for giving training
to the employees. Officers of National Textile Corporation
Ltd. are also seat to NTC Staff College, Coimbatore and
to foreign countries for training. The Committee recom-
mend that prefcrence should be given to Scheduled Caste/
Scheduled Tribe officers for various ‘raining programmes
both inside the country and abroad so as to expose them
to modern methods of management and technology and
thereby equip them to occupy higher executive posts in
Nationa! Textile Corporation.

In the Apprentices Act, 1961, it has been provided
that in every designated trade, training places shall be
rescrved by the employer for the Scheduled Castes and
Scheduled Tribes. The Ministry of Labour have vide their
O.M. No. DGET-2:5)80-AP dated 28.5.1980, issued
instructions that 50% of the direct recruitment vacancies
should be [illed by trained apprentices.

The Committee are unhappy to note that out of 59
apprentices engaged by the NTC (WBABO) Ltd. during
the years 1980, 1981 and 19582 only 3 belonged to
Scheduled Caste/Scheduled Tribe. The Committee need
hardly stress that unless a large number of Scheduled
Castes and Schcduled Tribes are taken as apprentices and
subsequently absorbed 1n the services of National Textile
Corporation Ltd. and its Subsidiaries, the backlog cannot
be cleared in the near future. The Committee, therefore,
recommend that'a larger number of Scheduled Castes/
Scheduled Tribés should be engaged as apprentices and they
should be given preference for ahsorption after they are
declared successful.

The Committee are unhappy to note that there is no
reservation in the allotment of residential accommodation
to Scheduled Castes and Scheduled Tribes in NTC
{(WBABO) Ltd. and NTC (APKKM) Ltd. Out of 2649
quarters in various mills of NTC (WBABO) only 129 have
been allotted to Scheduled Caste and Scheduled Tribe
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Employeas. Similarly out of 176 quarters only 15 have been
allotted to Scheduled Castes and Scheduled Tribes by the
NTC (APKK&M) Ltd.

. The Committee recommend that as per iustructions of
the Ministry of Works and Housing atleast 10 per cent
quarters should be reserved for Scheduled Caste and
Schebuled Tribe employees by all the Subsidiary Corpora-
tions of National Textile Corporation Ltd.

The Committee also suggest that National
Textile Corporation Ltd. and its Subsidiary Corporations
should explore the possibility of constructing more
quarters for their employees with the assistance of
HUDCO and State Housing Boards.

The Committee note that there is a Scheduled
Caste/Scheduled Tribe Cell in the Subsidiary Head Office
of NTC (WBABO) Ltd. under the direct control of the
Liaison Officer. Grievances received from Scheduled Caste/f
Sceeduled Tribe employees are dealt with by the Cell. A
complaint/representation register is maintained in the Cell
and checked periodically by the Liaison Officer to ensure
proper redressal of grievances of Scheduled Caste/Scheduled
Tribe employees.

The Chairman, NTC (HC) Ltd. has agreéd during
evidence that there should be proper system to record the
grievances of Scheduled Caste/Scheduled Tribe employees
and to investigate them after obtaining comments from
the Subsidiary concerned. He also assured the Committee
to introduce a system for redressal of grievances of
Scheduled Caste/Scheduled Trite . employees. The
Committee trust that NTC (Holding Company) will issue
necessary instructions in this regard. The Committee would
like to be apprised of the action taken in the matter. The
Committee suggest that in all the Subsidiary Corporations
of NTC Complaint registers should be checked by the
concerned Liaison Officer and a periodical report on dispo-
sal of complainis should be submitted to Chairiman and
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Managing Director of the Subsidiary to ensure that com-
plaints/representations received from Scheduled Caste/
Scheduled Tribe employees are disposed of promptly and
judiciously.

The Committee note that NTC (WBABO) Ltd.
has introduced a scholarship scheme w.ef. 1.1.1983
under which 4 scholarships of Rs. 300/- each per month
will be awarded to four deserving students of Textile
Technology institutes in West Bongal after they successfully
complete first year of their study. The Committee find that
only one Scheduled Caste student has been granted the
Scholarship so far under this scheme. The Committee
recommend that the scheme should not be confined to
West Bengal only but it should be. extended to other states
covered by the subsidiary.

In NTC (APKKM) Ltd. there is another scheme of
awarding scholarship @ Rs. 500/- per year to the children
of the employees. During the years 1980-81 to 1952-83 out
of 184 scholarships granted to the children of employees,
16 scholarships have been given to the children of
Scheduled Caste/Schzduled Tribe employees, which comes
to about 8.5%. The percentage of Scheduled Caste and
Scheduled Tribe population both in Andhra Pradesh and
‘Karnataka is 13 and 5 respectively, while in Kerala it
is 9% and 5% respectively. The Committec recommend
that NTC (APKK&M) Ltd. should eosure that the scholar-
ships awarded to the children of Scheduled Caste/
Scheduled Tribe employees are in proportion to their
population in the State concerned.

The Committee note that NTC' (WBABO) Ltd. propose
1o sct up more retail shcps in rural areas and
there is a proposal to supply cloth worth Rs. 3000/- to any
Scheduled Caste/Scheduled Tribe person .who may be
interested to engage himself in this trade. The amount will
be treated as loan and realisation would be made after
sale of the cloth. The Committee feel surprised that no
application has so far been received from Scheduled Caste/
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Scheduled Tribe persons under this scheme. When the
Committee suggested that the amount of Rs. 3000/- was
not enough to d.al in cloth, the Secretary, (Textiles)
promised to look into the matter. The Committee
recommend that in order to make this scheme successful
the amount of loan for purehase of cloth should be increas-
ed to Rs. 5000/-.

40 434 The Committee also recommend that various welfare
schemes introduced by the Subgsidiaries of NTC which aim

. at improving the socio-economic conditions of Scheduled '
Caste/Scheduled Tribes should be widely publicised so
that maximum number of persons belonging to these
communities can take advantage of them.
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